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Notes oF the ReçitEY 
I - 	 - 

16.6 2006 cresent: The Hen' ble Shri K. V. Sachidanandan 
ViceChairman. 

thi.s appcatiOfl 
is ied1C. F 	LtS. Aj 

The applicant is a Mail-Jamadar under 
dpoSlCd wdeup'i' lP  

respondents working in the office of 

the Sub-Post Office, Dimapur Nagaland. 

Acording to his averments and Annexures-D 

D). Iegis  a r & E produced, his date of birth is 6.9.1949 
arid it is averred that if that date of 

bi(th is taken into account, he' will retire 

orly in 2009 whereas vide impugned .ordr 

dted 26.10.2005 the third respondent has 

S3i ' psed ati order stating that the applicant 

wikl be - deemed to have retired on 

s$erannuation w.e.f. 30.4.2003 A/N and 

alo stated that his pensionary benefits 
11 

WiLL be made accordingly. The applicant has 
made an appealirepresentation dated 

24Jll.2005. Prior to issuance of the 

imgned order dated 26.10.2005 vide order 

dad. 22.7.2005 applicant was directed 

to submit his age proof certificate as the 
L - 	sam was not available in his Service Book. 

I 	I 
I 	 Contd.P/2 



• Contd. 
166206 The applicant subsequently produced date of 

birth certificate by the civic authority 
which was not considered. The applicant 
further submits that the respondents are 
desirously trying to vacate his quarter. 
That apart, an outstanding amount of 
Rs2,12,3$6/- towards excess stayed amount 
drawn by him in service is also attempted 
to be recovered by the respondents. Hence 

• the present O.A. 
/ 

rt 	ç 

inen the matter came up for adnssion 

Mr. M. Sarania, learned cotrtsel for the 

applicant is present and rr. G. Baishya, - 

learned Sr. CG.SC . represented the 
respondents. Mr. Baishya requests for time:, 

to get Instruction In the matter. Let it be 

done. 4owever ,  in the interest of justice 

this Tribunal directs the respondents not 
to initiate any tecovery of the amount as 
per Annexure-) order from the applicant 

till the next date. Further applicant is 

permitted to stay in the quarter tifl the 

next date if heot ai. ready vacated. 

Post on 171,2006. 

T. 
Yice-Chairn 

OTQ-c9-I /6/6/O 
JartyLQ 

JT 
-ka 

~ 
06, 

17.7.2006 	Four weeks time is granted to the 
respondents to file reply statement, 

post on 18.8.2006* intjerim order 
dated 16.6.2:006 will contjne till, the 
next date. I 

rcLay -t• i/f 
,Lxe tAA 	k JtlCr(4Jad 	bb 

o' 4' 4-' Jso1LP 8  .8.2006 

fkt- 
10 

00 

vice-chairman 

Pour weeks time is granted to the 
respondents to tile reply statement, post 
on 23.10.2006. 

Interim order will C ;  tinue till 
such time. 

Vice-Chairman 
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O.A. 144 of 2006 

23.10.2006 Present: Hon'ble Sri K.V. Sachidananchm 
Vice-Chairman. 

jarc 1  

JØQD 

c k o  ce 	( 

Learned 	Counsel 	for 	the 

Respondents wanted further time to file 

reply statement. Let it be done. 

Post on 22.11.2006. Jnterim order 

will continue till the next date. 

1. 
.\Lb LO k\/ 

	 Vice-Chairman 

22. 11.2006 Present: Hon'bie Sri K.V. Sachi.danandan 
Vice - Chairman. 

Oy A 7) t 

The Respondents are directed to file 

reply stateineni. Post on 20.12.2006. 

interim order shall continue until further 

order. 

Vice-Chairman 
ImbI 

2- 

24.01.07 	Counsel for the respondents has 

submitted that the written statement is 
ready and, he will serve the same within a 

week. Liberty is given to the applicant to 
file rejoinder if any. 

Post the matter on 27.2W 

Vice-Chairman 
un 

,\A ,kD ~~ V_e' \Ay 	tcv 

1O D  

cD} 

20.12.06 	Counsel Eor the respondents seek 
further four weeks time to file written 
statement. 

post on 24.1.07 for order. 

vice ...Chajrman 
pg 
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27.2.07 	Counsel tor tne repondnt 
submittea that the wx'itten statement is 
being filed to-day. Let the same be 
kept in record, Respondents are directed 
to f lie reply to the written stat Ient. 

- 

	

	 1nterim order shall continues P t the 
mar on 14.307, 

H., 
Member 	 Vice-Chairman 

im 

.2007 	Post on 24.04.2007 For fill 	of 

	

rejoinder. It is made deer thurther 	( 11 

	

Yr A 	opp unity will be give; o the App)icant 
CO fe rjoi 

	

• .- 	

. 

	

'1embe' 	 Vce 	rrnan 



• 	 4 
257.07. 	Pleadings are completed. Post the 

matter before the next. available Division 

Bench 

V1( e-Charu,an 
mi 

26.9.2007 
	

Call on 27.09.2007. 

/bb/ 

C 
4u~s—hiram) 
Member (A) 

- ---k 
(M. R. Mohanty) 

Vice-Chairman 

27.9.2007 
	

Call tbiniatter on 12.10.07. 

	

Zuseh~irani) 

	AR.Mty) 

	

Member (A) 	 Vice- Chairman 
/hn/ 

dh- •aa-- 	'; r?tL&€A4_ 

h 1 

~2 1~, ,   

12.10.07 	None appears for the Applicant nor the 

applicant is present. However, Mr G. Baishya, 

learned Senior Central Govt. Standing Counsel 

for the Respondents is present. 

Call this matter on 13.11.07 for hearing. 

Z(usihd~ram )I (Mjanohanty) 
Member(A) 	Vice-Chairman 



13.11.2007 	 Call this matter on 15i2007 for 

hearing before Division Bench. 

Lm 	
Vice-Chairman 

22/°? 

/1- 

J 	d2 

V. A' 
,C 	AJ' 1 

15.11.07 	Having heard the counsel for both 

the patties Ite case is disposed of vide 

orders recorded in separate sheet. With the 

disposal of this O.A., M.P.Nos. 53/06 & 

101/07 are also stands disposed of. 

Khushiram) 	(M. R. Mohanty) 
Member(A) 	Vice-Chairman 

pg• 



- 

t-.  
) 

	

21 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.144/2006 

DATE OF DECISION: 15- 11-2007 

Shri Ibotombi Singh 
...................................................Applicarit/ s 

MrM.Sarania 
- 	 ......................................................................Advocate for the 

Applicant/s 

-Versus - 

Union of India & Ors. 
...................................................Respondent/s 

Mr G. Baishya, Sr.C.G.S.C. 
..................................................Advocate for the 

Respondent/s 

CORAM 

THE HOWBLE MR MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HOWBLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER 

Whether reporters of local newspapers may be allowed 9. see 
the judgment? 	 Yes/No 

Whether to be referred to the Reporter or not? 

- 	3. Whether their Lordships wish to see the fair copy of the 
judgment.? 	 Yes/No. 

Mamber(A) 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No.144 of 2006. 

Date of Order : This the 15th Day of November, 2007. 

THE HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE SHRI KHUSHIRAM, ADMINISTRATIVE MEMBER •  

Shri ibotombi Singh' 
S/o Late A. Amuba Singh 
Dimapur Postal colony, 
P.O. Dimapur, MDC * 797112 
Dist. Dimapur, Nagaland 	 Applicant 

By.Advocate Mr M. Sarania 

-. Versus - 

• 	 1. 	Unionof India 
represented by the Secretary to the 
Govt. of India, Ministry of Communication, 
New Dell-ti. 

The Chief Postmaster General, 
North Eastern Cirde, Shillong, 

• 	 Meghalaya. 

The Director of Postal Service, 
Nagaland, Kohiiiia - 979001. 

The Director of Accounts (Postal) 
North East Cirde, Shillong-793001. 

The Sub Post Master, 
Dimapur Main Dak Char, Dimapur 
Dist. Dimapur, Nagaland 	 Respondents 

By Shri G.Baishya, Sr.C.G.S,C. 
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ORDER(ORAJ) 

KHUSHIRAM, MEMBER(AJ 

The Applicant was a Group D Mail Jamadar in the Dimapur 

Sub Post Office, in the State of Nagaland. He was retired, retrospectivdy, 

with effect from 30.4.2003 by an order dated 26.10,05. Orders were also 

issued for recovery of salary paid to him in excess of pensionary 

entitlement from 01.04.2003 till 26.10.05. Being aggrieved, the Applicant 

preferred an appeal before the Director of Postal Services at 

Kohima(Nagaland) on 24.11'.05. Earlier, by letter dated 22.07.05, the 

Applicant was informed (by Director Postal Service) to submit a certfficate 

for proof of his age. The Applicant submitted a birth certificate dated 

26.07.05 issued by the Jmphal Municipal Corporation. Copy of the 

Gradation List of Group D Staff (as corrected upto 31.07.99) was also 

submitted, indicating the date of birth of the Applicant as 06.07.49. He was 

also asked1  by letter dated 20.02.06, to vacate the Staff Quarter by 28.02.06 

/ and subsequently, by letter dated 06.03.06, the Applicant was allowed to 

retain the quarter upto April 2006, on payment of "double the license 

fees". The retrial dues of the Applicant, (like his GPF, leave encashment 

and CGEGIS) were ordered to be debited against the over drawal amount 

of salary from the date of his restrospective retirement. 

2. 	Aggrieved by all such actions of the Respondents, the 

Applicant approached this Tribunal with this Original Application filed 

under Section 19 of the Administrative Tribunals Act 1985. The Tribunal 

passed an interim order on 16.06.06 restraining the Respondents from 
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effecting recovery of the total amount of Rs.2,12,366/- and the Applicant 

was also permitted to stay in the Govt. Quarters till the next date, if he had 

not already vacated. The said interim order was extended, during the 

course of litigation, from time to time. 

3. 	The Respondents have filed their written statement in this 

case stating that the date of birth of the Applicant was recorded to be 

01.05.1943 in the service sheet that was opened on his joining service on 

17.06.1968 but, due to some derical mistake, his date of birth was wrongly 

recorded as 06.09.1949 in the Gradation List and, as a result, he continued 

in service beyond the actual date of retirement; that the Applicant himself 

never brought the fact of wrong notings in the Gradation List or about the 

actual date of retirement to the notice of the Respondents and that 

therefore, the Respondents sought recovery of the salary paid to him after 

30.04.2003 i.e. the actual date of retirement. The Respondents also 

contended that the date of birth once entered in the service book was not 

available to be altered; unless sanctioned by the competent authority and 

that request for change of date of birth was to be made only within 5 years 

of entry in the service and that by mistake the date of birth of the applicant 

was shown as 06.09.1949 in the gradation list. They have blamed the 

Applicant for having not brought this ifiegality to the notice of the 

competent authority for correction. The Respondents; who ordered for 

recovery of license fee and double license fee from the Applicant for 

retention of quarter, took a stand in their written statement that since the 

retired Government servant are not entitled to receive salary but only 

monthly pension, the Respondents were justified in asking for the recovery 
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of excess payment made to. the applicant (as salaiy) to the tune of 

Rs.2,11,595/.... It has been disdosed by the Respondents that pension of the 

applicant has been calculated at Rs.771/- and that it has been calculated 

after adjustment of Rs. Rs.2,12,366/-, are to be recovered from pënsionary 

benefits; for excess payment (as salary) were made to the Applicant. 

We have heard Mr M.Sarania, learned counsel appearing for 

the Applicant and Mr G.Baishya, learned Sr. Standing Counsel for the 

Union of India (appearing for the Respondents) and perused the material 

placed on record. 

The learned counsel for the Applicant has asserted that the 

Applicant is uneducated/illiterate person and his date of birth is shown as 

06.09.1949 in the Gradation List of Group D (as corrected upto 31.07.99) 

and supported by the date of birth certificate submitted by him to the 

department should be deemed as correct. He also submitted that the 

Government Quarter could not be vacated by the poor Applicant because 

the Respondents refused to pay him even the retirement benefit and 

whatever could have been paid to him was to be adjusted against the 

alleged excess paymnent made for salary etc. and that without anything in 

hand (even as monthly pension/provision pension) for his/his family's 

sustenance the poor Applicant could not find out any shelter (for his 

family) other than the Govt. Quarters, which was in his possession. The 

applicant has vacated the Government accommodatjon on 10.10.07. 

The Learned Senior Standing Counsel for the Respondents, on 

the other hand, submitted that the Applicant should have brought the 

mistake regarding his date of birth to the notice of the department; for 
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which he was duty bound. But he failed to do so. Therefore, the order for 

recovery of payment (made in excess of pension) from the applicant is 

justified. He argued that for the reason of dainis raised in the present case, 

no monthly pension are being paid to the Applicant. 

7. 	We have given our careful consideration to the rival 

contentions of both the parties and perused the documents made avaihible 

before us. The photo copy of the service book produced by the 

Respondents indicated the date of birth as 01.05.1943. The Applicant never 

filed any application for correction of the same. The Gradation List of 

Group D employees (as corrected upto 31.07.99) shows the date of birth of 

Applicant as 06.09.49, whereas he entered service on 17.06.68 (the 

Gradation List however, shows the date of entry in service as 24.04.65). If 

his date of birth is taken as 06.09.49; then on the date of entry in service (as 

per Gradation List) he was barely 16 ½ years old; which was not possible 

as the minimum age for entry in Govt. service was/is 18 years and, 

therefore, he could not have been employed being under age. Thus, the 

date 01.05.1943, as mentioned in service book of the applicant, as his date 

of birth is only to be relied upon and the date (as given in the birth 

certificate submitted by Applicant, to prove his date of birth as 06.07.49, 

from Municipal Corporation of imphal) can not and ought not be relied 

upon. Obviously the Applicant had superannuated and was retired on 

30.04.2003 because as per Chapter V page 79 of Swamy's Pension 

Compilation incorporating CCS (Pension) Rules, "A Government servant 

whose date of birth is the first of a month shall retire from service on the 

afternoon of the last day of the preceding month on attaining the age of 
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sixty years." That apart, the Applicant having never claimed his date of 

birth as 1949 nor ever asked to correct the entry (regarding date of birth 

etc.) in his service book within first 5 years of his entry in service, his 

belated attempt (at the fag end of his service) was/is not available to be 

entertained. 

8. 	It was a derical mistake (as admitted by the Respondents) 

when wrong entries of dates were reflected in the gradation list and, as it 

appears, for the reason of the said mistake, the Respondents, virtually, 

allowed the Applicant to continue in service after the actual date of 

superannuation tifi the issuance of order dated 26.10.2005. Since the 

Applicant discharged his duties till lie was actually retired, lie was entitled 

to full salary; which has rightly been paid to him. Therefore, on the 

peculiar circumstances of this case, the Applicant should be paid "notional 

pension" as applicable to him on normal superannuation calculated on the 

basis of the pay etc. last drawn on or before 30.04.2003, with effect from 

01.05.2003 to 26.10.2005, and actual pension with effect from 27.10.2005; 

without effecting any recovery (of the amount paid to him as salary etc., in 

excess of the entitled pensionary benefits) from pension and other terminal 

benefits payable to the Applicant. Similarly, he continued in occupation of 

the Government Quarter for a longer time; part of which was under the 

interim orders of this Tribunal, for which, till the date of vacation of the 

Quarters, i.e. 10.10.07, the Applicant will have to pay only the normal 

license fee. We order accordingly. While passing this order, we have taken 

note of the fact that even after issuance of PPO, the Respondents have not 

released the monthly pension to the Applicant, apparently for the reason 
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of pendency of this case (as a result of whidi. he was deprived of his 

sustenance) which, as stated; by the counsel for the Applicant compelled 

the Applicant to remain in the Quarter. 

The Respondents are directed to release full pensionaiy 

benefits etc. (all arrears) of the Applicant, as per this order by end of 

January 2008. Monthly pension need be paid to the AppLicant from end of 

December 2007. 	 - 

This Original Application is, virtually, allowed to the extent 

the observations and directions made hereinabove. There will be no order 

as to costs. 

O
(I'MIUSHIR', * " 	

e 

ADMINISTRATIVE MEMBER 	VICE CHAIRMAN 
/pg/ 

- 



I 

3' 

BEFORE THE HOWBLE CENTRAL ADMINISTRAT yE TRItTNAL:: 

GUWAHATI BENCH.. 

ORIGINAL APPLICATION NO. 144 12006. 

Shri A. Ibotombi Singh. 	. 	. Applicant 

-VERSUS- 	,. S  

The Umon of India & ors 	 Respondents 

• 	 . 	 . 	 . 
. 	 SYNOPSIS 

Si. No. Particulars P/ No. 	., Particular of facts 

1. 	Annexate- "A" 14 	The Impugned order dated 26. 10.05 was 

passed by the Director of postal services, 

Nagaland, Kohima' vide No. B-'2/Staff/ 

A.Ibotombi Sing, dated 26.10.05. 

2. 	Ahiexure- "B" 15 	Appeal/Representation before the Directoi 

of postal services, Nagaiand, Kohima on 
• 24.11.05. 

3. 	Arthexure- C" 16 •Vide letter 	No; B-2/Staff/A. Ibotombi/ 

D.O.B./05, dated 22.7.05 theaplicant,was. 

informed by the respondent No. 3. that the.• 

I 
• age proof certificate was not available in the 
personal ifie and submit the sam. 

4. 	Annexure-"D" 17 	The birthcertiflcate dated 26.7.05 issued by 

the Imphal Municipal Corporation, 
5. 	Annexure-"E" 18 	. The unsigned grddation list of group-D staff, 

corrected upto 31.7.99. 
.6. 	Annexure- "F' 19 	• Vide letter No. D-2/Siaff/Quarter/1V/Dinp, 

dated 20.2.06, the applicant was asked to 

vacate the T-II staff quarter by 28.2.06, 
7. 	5 

• 	 Arthexure- "G 20 	Vide letter No. .D-2/StafffQtr/IVjDmp, 

Contd...P/2 
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dated 6.3.06, the applicant was directed to 

pay the double the licence fee and retention 

of the quarter was permitted upto April / 

2006. 

8.. 	Annexure- "H" 21 The reminder letter to the respondent No. 3 

on 25.4.06 

Annexure- "I" 22 The direction from the respondent No. 4 vide 

letter No. NE/Pn/DCRG- 15/06-07/LC-6 1/ 

05-06/191, dated 27.4.06 to the respondent 

No. 3 that a sum of Rs. 1,05,122/- being 

the amount of the DCRG in favour of the 

applicant to be disburse. 

Annexure- "J" 23 Sanction of Rs. 1,05,122 /- was accorded 

by the respondent No. 3 vide letter No. C-2/ 

Pension/Shri A. Ibotombi Singh, dated 
8.5.06. 

Annexur- "K" 24 The applicant was asked to vacate the 

quarter within 7 days vide this impugned 

communication No, D-2/Staff/Quarter/JV/ 

Dmp, dated 16.5.06. 

Annexure- "L" 25 The respondent No. 3 vide another letter No. 

C-2/Shri A. Ibotombi Singh, dated 25.5.06 

informed that the pensionary benefit 

amounting Rs. 84,303/- payable to the 

applicant from his GPF, leave encasement 

and CGEGIS to be debited against the 

overdrawn amount. 

Filedby 	, 

(Sri Babül Deka.), Advocate. 

I 

Li 
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RECEIPT SLIP 

Receipt of the application filed in the Central Administrative Tribunal 

Guwahati Bench by Shn A. Ibotombi Singh in the Depaitment of 

Communication residing at Dimaput Postal Cokmey, P.O.- Diniapur, AMC., 

Dimapur-797 112 'in the district of Dithapur, Nagaland is hereby 

acknowledged. - 

:nted 	 For Restrar, 

Seal 	,., 	 Central Administrative Tribunal 

Guwahati Bench 

• 	 '.1 

• •• 
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vwaht Berch 
BEFORE THE HON'BLE CENTR LAD mSTRATIvE TRIBUNAL: 

GUWAHATI BENCH. 
(An application under Section 19 of the Central Administrative Tribunal 

Act 1985). 	 - 

ORIGINAL APP[ACATION NO. / L 12006. 
Shri A. Ibotombi Singh 	 Applicant. 

-VERSUS - 

The Union of india & ors. 	 Respondents. 

INDEX 
Si. No. Particulars Page Nos. 

 Application 1- 12 
 Verification 13 

3; 	
. Annexure- a  

 Annexure- "B" ................... ( S 
 Annexure- "C" 

- Annexure- "D" 

. Aimexure 
"" 

 Annexure- "F 
 Annexure- "G" 

10.. Annexure- "H" 
 Annexure- "I" 
 Annexure- "J" 

13.- 	
. Annexure- "K" 

14. Annexure- "U ............................ 2. c 

Filed by 

Sri Babul Deka.), Advocate. 
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61 
BEFORE THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL: 

GUWAHATI BENCH. 

(An application under Section 19 of the Central Administrative Tribunal 

Act 1985). 

(PT(TNAT. APPLT(ATION NO. 1414 	/2006. 

sri A. lbotombi Singh. 

Sf0 :- Late A. Amuba Singh. 

Diinapur Postal Coloney. 

P.O.- Dimapur, MDG - 797112. 

Dist:- Dimapur, Nagaland. 

Applicant 

--VERSUS-- 

The Union of India 

Representation by the Secretary to the 

Ministry of Communication, New Delhi. 

The Chief Post Master General, 

(North-East Region, Shillong) 

The Director of Post Service, Nagaland 

Kohima, 979001 

The Director of Accounts (Postal) 

North-East Circle, Shillong - 793001 

The Sub-Post Master, 

Dimapur, Main Dag Ghar, Dimapur. 

Dist. : - Dimapur, Nagaland. 
Respondent. 

Particulars .of the Application. 

Contd... Ff2. 
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Particulars of the Order .againt which this application is made:- 

This application is made against the impugned Order dated 26.10.05 

passed by the Diréctôr of Postal Services, Nagaland, Kohima vide 

Order No B-2/Staff/A Ibotombi Singh, dated 26 10 05 by which he was 

allowed to go on retirement from his service as Group-i) staff of Dimapur 

MDG, after attaining the age of 60 years on 30. 4.2003 with retrospective 

effect. It is directed that the applicant. deein. to have been retired onafter 

reaching superannuation with effeôt from 30.. 4.03 and the payment of salary 

etc, surplus would be recoverable from his monthly pension paid to the 

applicant after 304.03 would be recovered forthwith. 

Jurisdiction of the Tribunal :- 
The applicant further. declares that the subject matter of the instant. 

case is within the jurisdiction of the Honble TribunaL. 

Limitation 
The application declares that the instant application has been filed 

within the limitation period prescribed under. Section 21 of the Central 

Administrative Tribunal Act, 1985. 	S  

Pacts of the case :- 
4.1. That the piesent appliéant has come before this Hon'ble Tribunal 

seeking an appropriate direction to the respondents authority to allow to 

resume his duties as mailjamader in the office of the sub-post office 

Dimapur till Ins actual date of retirement - 

4.2 That the  applicant joined in the postal servicein Imphài in the State 

of Manipur in temporary status. Later, on, the applicant has been 

regularized at Diniapur, Nagàland with effect from 24.4.65,. Since then 

the  applicant have been discharging his duties in the said capacity till date 

Contd... P/.3, 
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without any break to the satisfaction of the authority concerned. There is 

no any bad remarks or bad service reputation in his entire service career. 

4.3. That the applicant has been served with a copy of the impugned 

order dated 26.10.05 passed by the Director of postal services, Nagalaiid, 

Kohimavide No. B-2/Staff/A.Ibotombi Sing, dated 26.10.05. The applicant 

after getting the said order on 30.10.05 suipiised and shocked after knowing 

that he. was directed to go on superannuation with retrospective effect 

w.e.f. 30.4.03, In the said order dated 26.10.05 it was also ordered that 

the applicant deemed to have been retired on 30.4.03 on reaching 

superaniivatioii. Fiutheritwasalso ordered iii the jiara- 3 of the iinpugiied 

order dated 26.10.05 that the surplus payment made by the respondent 

auLhorily to the applicant liii 30.10.05 would be recovered forthwith from 

the monthly pension. Accordingly, the applicant was released on 31.10.05. 

The copy of the impugned order dated 26.10.05 is annexed as 

Annexure- "A" to this application. 

4.4. That the applicant after getting the said surprise impugned order 

dated 26.10.05 made aiiappeal/represeiitatioii before the Director of postal 

services, Nagaland, Kohiina on 24.11.05 stating that according to the 

gradation list supplied to the applicant by• the department, the date of 

birth of the applicant is mentioned as 6.9.49 which the applicant has eritered 

in initial joining 01124.4.65. But the order to go on retirement and recovety 

for the past 30 months of pay and allowances received by the applicant for 

the work done was a major surprise to hint and lie feels it is veiy unjustified. 

Further, it was also appealed that prior to the date of deem to be retirement 

i.e., 30.4.03, the applicant was not intimated. Therefore, it was requested 

to the respondent No. 3 to modify the order of retirement and not to 

recover the amount paid to him for the last 30 months. 
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A copy of the appeal/representation dated 24.11.05 is annexed 

as Annexure- B to this application. 

4.5 That the applicant begs to state that prior to issue of the impugned 

superannuation order dated 26.10.05 a letter was issued by the respondent 

No. 3 being No. B-2/Staff/A. Ibotombi/D.O.B./05, dated 22.7.05 to him. 

In the said letter it was informed that the age proof certificate of the applicant 

was not available in the personal ifie. Therefore, the applicant was directed 

to submit the same to the office within 3 days time without fail. The 

applicant after receipt of the said letter dated 223.05 submitted the date 

of birth certificate issued by the Imphal Municipal Corporation under the 

signature of Sub-registrar, Birth and Death, Imphal Municipal Council, 

Imphal, dated 26.7.05. In the said birth certificate his date of birth has 

been shown as 6.7.49. Further it may be stated that as the said birth :  

certificate was issued by the Imphal Municipal Council basing on a school 

certificate issued by the Head Master Akhui Junior High schoo1 Tamenglong 

4 . 

	

	 district, Manipur. While he was promoted to class-IX hi 1963 his date of 

birth was registered as 6.7.49. 

The copies of the letter dated 22.7.05 and the birth certificate 

dated 26.7.05' are annexed as Annexure- 'C and D" to this 

application, respectively. 

4.6. That the applicant begs to state that the office of the respondent 

authority prepared a gradation list of group-D staff corrected upto 3 1.7.99. 

In the said gradation list also the applicant's date of birth has been shown 

as 6.9.49 and the date of entry in service is shown as 24.4.65. 

A copy of the gradation list issued to the applicant without 

any signature and forwarding letter is annexed as Annexure- 

to this application. 

/ 
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4.7. That the applicant begs to state thatàfter allowed to go on retirement 

on 26.10.05 with retrospective effect w.eJ. 30.403 as he is no longer in 
service, the respondent No. 3 issued a letter to the applicant vide letter No. 
D-2/Staff/Quarter/Iv/Dmp, dated 20.2.06 with reference to 'the letter 
dated 7.2.06 directed to vacate the T-II staff quarter by 28,2:06 paying the 
double the normal licence fee. In the said letter. it was also stated'that as 
per Rule the period for retention of quarter after retirement is 2 months on 
payment of normal .licence fee and another 2 months. of payment of the 
double the licence fee. 	. 	 . . . 	 . 

'The copy of the letter dated 20.2•06 isannex&I a Annexure a  

to this application. 

That thereafter, the applicant filed.à representationon 24. 2.06 before 
the respondent No. 3 and the respondent No. 3 in reference to the said 

representation dated 24.2.06 vide letter No. D-2/Staff/Qfr/1V/Drnp, dated 
6.3.06, directed the applicant to pay the double the licence fee for the 

month of January/06 and Februar3r/2006 i.e. Rs. 434/-. per month'x 
.2=Rs.868/ -  and' be deposit at Dimapur MDG and to furnish the particulars 
to tlus office. Further, the applicant was directed to pay the 4 thnès the 
nominal fee that is Rs. 868/- (eight hundred sixty eight) only per month 
for the month of March/ 2006 and April/ 2006 and retention of the quarter 
is permitted upto April /2006. 

A copy of the letter datd 6.3.06 is annexed as Annexure- "G" 
to this application. 

4.9. That applicant begs to state that as respondent No, .3 without 

disposing his appeal/representation dated24. 11.05 was pressing him to 

vacate 'the quarter, so submitted another reminder on 25:4.06 in reference 

to the impugned order dated 26. 10.0. In the aforesaid remainder it was 
urged that an appealed for reconsideration of the order mentioned is pending 

'Con... P/6 
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and till now the applicant has not received any response or any retirement 

benefits from the department. Further, he is asked to vacate the quarter 

before 30.4.06 and he is expecting some amount of money as his retirement 

benefits, so that he can shift his family. But nothing has been paid till 

date. Therefore, request.was made kindly respond to appeal considering 

the case sympathetically. 

A copy of the remainder letter dated 25.4.06 is annexed as 

Aimexure-  H" to this application. 

4.10. That the applicant begs to state that the applicant was 'informed by 

the superannuation letter dated 26.19.05 that the 30 months excess salary 

will be recovered forthwith. The respondent No. 4 vide letter No. NE/Pn/ 

DCRG-15/06-07/LC-61/05-06/191, dated 27.4.06 informed to the 

respondent No. 3 that a sum of Rs. 1,05,122/- (one lakhfive thousand one 

hundred and twenty two) being the amOunt of the DCRG in favour of the 

applicant was asked to drawn and disburse in accordance with Rule 65(2) 

of CSS (pension) Rule 1972. In the said intimation letter ofDCR gratuity it 

was also directed to the respondent no. 3 to recover the outstanding amount 

reflected in the final LPC if any be recovered and credited through UCP 

with appropriate details. And vide another letter No. NE/LC.61/05?06/ 

194, dated 27.4.06 issued by the respondent No. 4 informed to the applicant 

that the applicant's pension has been sanctioned with effect from 1.5.06 

at the rate of P.s. 2043/- plus DG per month. But neither he has received 

the DCRG nor any pension amount till now. 

A copy of the letter dated 27.4.06 is annexed as Annexure- "I" 

to this application. 

4.11. That the applicant begs to state that the respondent No 3 vide 

letter No. C-2/Pension/ShriA. Ibotombi Singh, dated 8.5.06 has accorded 

sanctioned of rupees 1,05,122 (rupees one lakh fivethousand one hundred' 
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and twenty two) only being the payment of DCRG to the applicant. And 

from the statement of accounts it transpires that seems to be outstanding 

amount and is recoverable from the applicant as per impugned order dated 

26.10.05 has been credited and adjusted aiongwith the sanctioned amount. 

As per the respondent's calculation the outstanding amount recoverable 

from the applicant is Rs. 2,12,366/- (Rupees two lakhs twelve thousand 

three hundred and sixty six) only hence, the net payable amount to the 

applicant is nil. 

A copy of the letter dated 8.5.06 is annexed as Annexure- "J" 

to this petition. 

4.12. That thereafter the respondent authority in reference. to the 

representation dated 27.4.06 made the impugned communication to the 

applicant vide letter No. D-2/ Staff,' Quarter,' lv,' Dmp, dated 16.5.06 issued 

by the respondent No. 3 that as he has not paid /credited the required 

license fee so he can not be allowed to retain the quarter further. Hence, 

the applicant was directed to vacate the quarter within 7 days. 

The impugned communication dated 16;5.06 is annexed as 

Annexure- "K' to this application. 

4.13. That, further vide another letter No. C-2/Shri A. Ibotombi Si,ngh, 

dated 25.5.06 which was issued by the respondent No. 3 to the applicant, 

it was informed that the pensionary benefitamounting Rs. 841303/ - (rupees 

eighty four thousand three hundred and three) only payable to the applicant 

from his GPF, leave encasement and CGEGIS to be debited against the 

overdrawn amount. And the remaining Rs. 22 1941/- (Rupees twenty two 

thousand nine hundred and forty one) only to be recovered from the monthly 

pension of the applicant. By the said letter the respondent No. 3 requested 

to the applicant his willingness as well as mode of adjustment of payment. 

A copy of the letter dated 25.5.06 is annexed as Annexure- "1]' 

to this application. 
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50 Ground of Relief with legal provision:- 

5 1 For that the action for the aforesaia impugned order dated 26 10 05 
• 

	

	(Annexure- "A") and order dated 6.3.06 are illegal, arbitrary and violation 

theprincijles of riathral justice and the Hon'ble Tribunal may be pleased 

• 

	

	to set aside the order directing the respondent to reinstate the applicant 

and to grnt the benefit of past service with retrospective effect 

5 2 For that the respondent ought to have informed the applicant that 

he will reach superannuation on 30.103 and failure to inform the same fri 

time can not be made to suffer the. applicant .for no fault of him... 

5 3 For that the respondent asked the date of birth certificate from the 

applicant on 27 7 05 accordingly he submitted the same issued by the 

competent authonty on the basis of school leaving certificate. Hence, the 

• respondent can not pass an ex-parte. order.withOutrejecting the, certificate 

of birth. Therefore, the action of the respondent authority is liable to set 

aside. . . . . . . 

5;4 For that the respondent, authority themselves admitted in the 

gradation list of Group-D staff corrected ipto 31.7.9.9 that the applicant's 

date of birth is 6.9.49 and accordingly by.the said corrected gradation list 

of the applicant ought to. go on retirement/ superannuationin .  the month 

of Sept/200.9. So, the advance .superannuation/ date of retirement that to 

with retrospective effect issued vicie order dated 26 10 05 is illegal and 

arbitrary and liable to be interfered . by the learned Tribunal. 

5.5 For that if itis presumed that due.to some mistaké,the applicant is 

allowed to continue after the date of superannuation upto 30 months by, 

the respondent authority, In spite of that the applicant can not be deprived 

of the service benefit for the excess 30 months. .Hence, the said. excess 

• 	

• 	

• 	 •0 	 . 	 . 	. 	 . 	
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drawl ofálary can not be recoveEable or deductible neither from DCRG 

nor from gratuity and 'also from pension. ,. 

5.6. . For that the impugned order dated 26.10.06 has been is4ued  without 

any authority of law and without any prior information to - the applicant 

that he was supposed.to be retired on 30:4.03. And on the basis of the said 

impugned order he was released on 30.10.05 without releasing any 
pensIonaiy•benefitarid.other benefitspayable to the applicant as such the 

impugned order. dated'.'26. 10.06 is not sustainable in factsás well as in 

law. 
0 

5.7. For thatvide order dated'6.3.06 he has, been asked to paythedoubie 

the licence fee for retaining the quarter for the month. of January/ 2006 

• andFebruary/20Ô6 that is RS. 434/- (four hundred and thirty fOur) 

only per month and for, the month of March. / 2006 and April / 2006 to pay 

the four times of nominal fee that is Rs 868/- (eight hundred sixty eight) 

only per month upto. April / 2006 which is illegal and devoid of law. .The 

• . applicant can not be compelled in such a way to leave the quarter, by April 

/2006. 	. , 	. 	. 	 .. 	. 

5.8.: For thatthe direction of the letter dated 16.5.06 to vacate the, 

quarter within 7 (seven) days for not paying or crediting the required licence 

fee as requested/made vide letter dated 6 3 06 is illegal, arbitrary and 

violation of Article 14 and 21 of the constitution of India and respective 

service Rules. . '. - . •,.•, 

5.9. For that except the last month of salary made in November 2005, 

the applicanthas got nothing even nota single.praise from the respondent 

authority after giving forceful retirement without prior notice vide impugned 

order dated 26.10.05. Further, whatever amounts, the applicant has 

Ll 

11 
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received as DCRG sanctioned vide Annexure- "G" has been deducted vide, 

letter No, C- 2/ Pension/ Shri A. Ibotombi Singh, dated 8.5.06 by tli-y 

respondent authority to adjust the outstanding amount as surplus  salary 

paid to the applicant for 30 months after 30.4.03. Even now he.has. a 

balance amount to be dedudted from the applicant's. Hence, without pàying. 

anything can not force the applicant for shulting soniewhere else or without 

giving any opportunity to establish his 'family is foreign to the service 

junsprudence, hence the impugned communication dated 16 5 06 is also 

liable to be interfered by this Hon'ble Tribunal for the interest of justice 

510. For that the respondent No. 3 has illegally not allowed the applicant 

to resume his duties till his retirement as per the date of birth certificate 

and the gradation list prepared by the respondent authority. Hence; the 

impugned communication made vide letter dated 26 1005 is liable to be 

interfered, by staying the operation of the same. 

5 11 For that the respondent can not surprisingly issue such surreptitious 

order to vacate the quarter issued vide letter dated 16 5 06 being no longer 

in service as respondent claimed as the applicant never prepared to face 

the such situation as he is suppose to go on retirement in the month of 

Sept./2009.  

• 	5. i2 For that the respondent being nodal employer ought to have allowed 

to resuie the present applicant in his duties who is still medically fit in 

the said post till the reaching of superannuation 

5.13 For that in any view of the matter'  the action/ihactioñ on the part of 

the respondent areillegal, arbitrary and violation of the settled prinôiples' 

under service.jufisprudence.' 
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5.14. The applicant crave leave of this Hon'ble Tribunal to advance more 

ground both legal as well as factual at the time of hearing of the case. 

Details of the remedy exhausted:- 

That the applicant declares that he has exhausted all the remedies 

available to them and there is no alternative remedies available to him. 

Matter not previous filed or pending with any other court :- 

That the applicant further declares that he has not ified previously 

any application, writ or suit regarding the matter in respect of which this 

application is made befdre any other court or any other authority or any 

other Bench of this Tribunal nor any such application, writ petition or suit 

is pending before any of them. 

S. 	Reliefs sought :- 

Under the facts and circumstances stated above the applicant most 

respectfully prayed that the instant application be admitted, records be 

called for and alter hearing the parties on the cause or causes that may be 

shown and on perusal of the records be grant the following reliefs to the 

applicant :- 

8.1. to quash and set aside the impugned order dated 26.10.05 

issued vide No. B-2/ Staff/ A. Ibotombi Sing, dated 26.10.05 

(Annexure- "K) being not conformity with the service Rule 

8.2. to direct the respondents (particularly respondent No. 3) to be 

allowed to resume the present applicant as Mail-Jamadar in 

the office of the respondent No. 5 with retrospective effect with 

all consequential service benefit and/ or 

31 
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8. 3. to direct the respondents not to recover the exces 

Rs. 2,12,366/- from the applicant and 

8.4. to pass an order to release the deducted amount whatsoever 

to the applicant 

8.4. Costs of the application. 

8.5. Any other relief/reliefs to which the present applicant is 'entitled 

to under the facts and circumstances of the case. 

9. 	Interim order, if any prayed for :- 

That the present applicant prays before this Hon'ble tribunal for an 

interim order directing the respondent mainly the respondent No. 3 may 

be allowed to resume the applicant on his duties as Mail Jamadar during 

the pendency of this Original application. 

10. 

11. Particulars of I. P. 0.:- 

I.P.O.No. :- 

Date  

in. Payable at :- 	Guwahati. 

12. List of enclosure - 

As stated in the index. 

Verification at Page ........13. 



VERIFICATION.: 

1, Sri A. ibotombi Singh aged about 57 years son of late A. Amuba 

Singh; Ex. M/Jarnadar, presently residing at Dimapur Postal ColOney, 

P.O.- Dimapur, MDG, Diinapur -797112 in the district of Dimàpur, 

Nagaland do hereby verify that the contents of parasl, 2,3, 41, 4.2 44? 
4.5,4.6,4.9,6,7, and9 are true to my knowledge and paras 4.3, 4.7,4.8, 

4.10, 411. 4.12 and 4.13 are matter ofrecordswhichlbeljeve to betrue 

and the rest are true to my legal advice and I have nOt supressed any 

material fact, . 

And I sign this affidavit on the 14th day of June / 2006 at Guwahati. 

4V5 
Date 14th dày of June/06 	 SiEnature of the ap1icant 
Place: Guwahati 
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D AVIT  

• 1, Sri A. Ibotombi Singh aged about 57 years son of inte A. Amuba 

Singh, Ex. M/Jamadar, presently residing at L)imapur Postal Coloney, 

P.O.- Dimapur, MDG, Dimapur -797112 in the district of Diniapur, 

Nagaland, do hereby swear in the name of God solemnly affirm and state 

as follow: 

' That .1 am the applicant in this 'instant application. And I being 

acquinted with the facts and circumstances of this case, I am competent 

to swear this affidavit and file this applicatioii. 

That the statements made in this affidavit and paragraphs 

and 	are true to 

my knowledge and those made in paragraphs 

are matter of records which I belive to be true and, the rest are my., 

humble submissions before this Hon'ble Tribunal. 

	

And I sign this affidavit on. this 	th day, of June, /.2006 at 

Guwahati. 	 . 	. 	. 
•,4) 	ASd 

Identifiedby:- 	. 	 - DEPONENT : 	yt.fj 
LC 	' 

Advocate 

Solemnly affirm before me by this 

deponent before inc on this the - 

day of June, 2006 at Guwahti, 

U, 
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• To. 
The ])irector. 
I'ostal Services. 	 . 
Nmrilincl Kohinia. 	 S  

Reference Your office orde.r No.B-2/Siall7Ajhc)1Ol11j Singli dt -d'26-1.0-0 45  

Sir, 
\Vith due respect I beg to state the following few lines for favour of yoii kind 

consideration, and syrnpa ihetic action please. Thai sii as per your letter mcntoned above, 
I was ordered to go on retiremeni w.e.f 30-04-2003 and the pay and allowances received 
for the past 30 months of my hard labour put by me for the dq),urtmcnJ Is also to be recovered from mv peuson, 

Sir, I would like to bring to your knowledge that 1 was asked to subruir my ac 
proof Ccii theate vi.dc DO LETTER No.B-2/StaflTh. ibotombijDO.B;'05 did 22-07-05 and 
the same was submi led by me as per which. i.iiy 1)0.13 is 06-07-1 )49. Also oi'din. tO 
the gradaion List (copy enclosed) supplied to me by the department mv date of birth is  
mentioned as 06-09-1949. But your order to go on letirement and recovery for the past 30 
months pay and allowances rcccivcd by m.c for the work done was a major npnse ZITi<I which I lel is very much tmjust:jficd. May I please ask your kind authority as to why this 
l)UIushment is given to me'? Why I was not intimated prior to the dale i.e.30-1 1-03 about 
my dale of retirement as is clone to ever body else who is supposed to go on rei,iremcnL? 
Ani I [a be blamed and punished far the mistakes and negligence c.ominitcd by the 
tlepariment7 Moreover, what. wifl happen to 30 months duia [ion of my earning and iie. it .  means a lot to mc. Does it mean anything to the department. Sir, your c,rder has deprived 
me of all the benefits that I have earned aIier putting irnv whole iiTh in the, service of die 
(lenailment by way of this recovery, 

if is sorr\ to stak {h it it i rot hdpph 1ccp 1bk in in Qirctimstan.ccs aftcr-
rendering a compiamt-jess scMce of a service lifelike that of me. 

I therefore request Your kind authority to please modify your order and not 
recover the amount paid to me during 111ce past 30 monihof my hard labour and which 
1 will, consider as enough. compensation for all the ph s:ical. nmmi.aJ and emotional p:wms 
and hardships borne by inc and my family during this unfOrtun ate period. 

i'hanidng you 	 OLftS llhi1lv 

Date:24-I 1-05 
ibotoinhi smgfi 

Ta madar 

Copy to : The CPMG NE Ci.c.lc, Shiliong 
	 Dim aur MI)G 
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DEPARTMENT OF POSTS: INDIA 
OFFICE OF TUE DIREC'l'OR OF POSTAL SERVICES 

NAGALANI) : KOFHMA-797001. 
No. B-2/Slaft7A. Jbotombj/D.O.B/05 	 .Daicd at Kohima the 22-07-2005 

To 
Shri A. Jbotomt,i Siigh 
Mail Jamadar 
Diinapur rvIJ)G 

Sub. : Non-availability of Age Proof Certificate 

It has come to the notice of this office that your age.proofcc -tificatejs not 
available in your Personal File. Therefore, you are hereby directed to submit the 
same to this office within 3 days time without fàiL 

This is very IMPORTANT. 

Supdt. of Post Offices 
O/o. The Director Postal Services 

Nagaland, Kohiina. 797001 

Copy to: The SPM Dimapur MDG. I -le,  vvill please clarify on what basis the D.O.R of the official was Wfitteii a 06-07-1 949 in the gradation list. Ihe same may be mimialed to Ibis office by neI mail as t.e niater is ven' urgent. 

Supdt. of Post Offices (Hq) 
0/u. The Director Postal Services 

Nagaland, Kohlma. 797001. 
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dRA'DAO, UST OFRoyp ' 
CORRECTEDUpTo3 1.7.99 Scare of pay-2550 	
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cial seq 	

entry 	
attch 

- 

Shri.AIboombj Sigh OC 	06.09.49 	24.04.65 	
3amadar 	bapur So

Remarks 
2. Shri.KSharma 	

OC 	
46cijj 	

- 	f N/Gu 	DiaPUrSO

2. 

3 Shrj Hdn Bhdur Chetr, oc 	191051 	16 09 70 	
- 	Group D 	Mokokchung So 

4. Shrj.;<aIjcjiai . ti Roy 	OC 	15.01.49 	01.1271 	
- 	N/Guard 	Kohima HO 

5 Shri G K D 	
01 04 	15 04 74 	

- 	Runner 	Changtonga sO 

&: Shr.juI<esh Prasnu 	
04.01.52 	30.04:74 	

- 	Gup '0' 	Diapur so 
ShriDiIBhadur 	OC 	21.01.52 	01.05:74 	

- 	Group'0' 	Diapu SO 

8 Snri S Khiarnng 	s 	Oi 0344 	01 05 74 	
- 	N/Guard 	Tuensangs 

9 Shri NOShSr3 	ST 	15 12 45 	- 05 05 74 	
- 	

Group 0 - MOokciung SO 

IC. Shrp, Kr. ecr 	
04.04.52 	i1.0574 	

- 	Group 'D' 	N. 
£1. Shri.;<.H.sangani 	

22.O1. 	25.05.74 	- 	
LRGr 	'D! T6ns9 so 

£2. Shfl.Kedsho11 Anern 	
01.01,5 	

- 	saf 	
!(offlma HO 

3. ShrLj1 	
?3.i1.s: 	24.11.8 	

- 	Group o' 	s 
1 	Shri. 	

2.1l.8i 	
- 	Group 'D' 	N.Mor So 

17;

1. Shi.erjkhon Loh 	ST 	
21.1281 	

Packeran 	Wo<h s 
1 	Shti.Jnlsuljrnha Ao 	.. ST 	17O55 	

Group 'D' 	Moko 

	

Sai-,gj, o ST 	13.U9.4 	OJ.02.82 	- 	
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A 	 t DEPMt'IMENT OF POSTS: INDIA 
OFFICE 0F THE DIRECTOR OF P044i SiR\'JCES 

NAGALAN:KO}JIMA797001 

No D-2/Staff/QuarterflV/Dmp D ated at Kohuna the 20 02 2006 

Sub:- 	 : 
.5 

Jef- 	Yozr kIIr No nil daed 07 02 2006 

This is regarding retention of Depailmental Quartei at Dimapui PoS t all  
Colony As per rule, period for retention of quarter after retnment i 2 m 011 ,111s ni 
payment of normal license fee. and another 2 months on pavmcnt of double the license fee 

You are therefore, directed to vacate the quarter by 28.02.2006 paying 
double thenormal license fee 

1'~16YVA 

FOR THE DIRECTOR OF POSTAL SERVICES 
• NAGAJAND: KOHIMA-797001. 

The PM, Kohima1210 for information and necessary action. 
The SP1, Dmapur MDG for information and neccisry action, 

., 

•1 

/ 



I) E PA RT M EN T 0 POSTS N 1)1 A 
OFFICE OF TI I F. I)! REC1'Ok OF POS1'A L SERVICES • 	 NAGALANI): k0141MA-797 001 

No D-2/St ii !/(Iti /1 \'/l)nip 	 I )aicd at Koh ima ihe 06-03-2006 

Shii Al 	in('li 
• Ex-Mail Jamadar,' 

• .Dimapui' MDC,- 797112. 

Sub:- 	Retenti(:)n of quarter and payment of Licence Fee, permission br 
2' months retention i.e. March06 and April '06. 

Ref:- 	)our k/icr im liii doled 24. U. 06. 

rh 	. : 	Ii 	 On med ica I trou i)d and \v.i.1. ot'i r 
letter no. nil dated 24.02.06 at !ostaI (."oliny, l)iniapur. 

in this regard, 'ou are. directed to •pay.ib1è the Licence Fee Ibi the 
month of'Januari' O6 ahc/ Eehiu.iit' '06 i.e. 11s.434/- per montIi..v 2 = Rs.8681-. 
You are to deposit the 1111OL111t at Dliv::q) ,ur MDC and to ftirnish the particulars to 
this Oflice.. . . 

Fi1r. YOU tire directed 10 py tour times the normal I icenec Fee 
i.e. R..868i- per inoith foy the month oF A'h,t/i '06 and Apii/ 

Rct%nI ioll ol quai (ci iS permitted UfltO 4pi I'06 on!; 

(I. /(IJ1I112)) 

Di rector of POticrv ices, 
Nagaland Kohiiba - 797001. 

Copy to:- 	 . 	. 

I . 	The [otmasier, [<oh i ma HO.lbr in 1brmation. 
2. • 	The SPN4, Dimapur MDC ftr in iorniàtion and to report comp! ianc 

to this Office.  

(I. Paii•e.iz 1I/lSuIi) 

ei 
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- 	Annemre- "H" 

To, 

The Director of Postal Services, 

Nagaland, Kohima. 

Sub. :- 	Reminder in r/o of my letter dtd. 24.11.05. 

Ref. :- 	Your office order No. B-2/staff/Adbotombi Singh, dtd.. 

26.10.05 

Sir, 
Kindly refer to the letter mentioned above in the subject herein, I .  

had appealed for reconsideration of the order mentioned in the above ref-

erence. Till now I have not recieved any response or any retirement benifit 

from the departnient. I.have also been asked to vacate the quarter before 

30.4.06.1 was expecting some amount of money as my retirement benilit, 

so that I can shift my family and my belongings, but nothing has been paid 

to me tilldate. 

I therefore, iequest you to kindly respond to my appeal considering 

my case sympathetically. 	 - 

1 

Your's faithfully 	- 

Sd/-Sri A. Ibotombi Singh. 



DEPARTMFLNT OF POSTS: INDIA. 	A 
Office of the Director of Accounts (Postal) 

N.E.CIRCLE:Shi1long 793001. 
ENIDESHAK LEKHA(DAK)KARYALAYA1 

No: - NE/11 en/DCG-15/06-0/LC-61/05..06/ // 	Dated at Shiliong2 1 APR ?006 

To, 	. 
The Directr of Postal Services 	 (1) DIR: 30.04.2003 
Kohirn,a'797 001. 

Sub: - Intimation of D.C.R. Gratuity in favour of. Shri A.Jbotombi Singh, Group D, Dimapur 
MDG Holder of PPO NO. NE-295. 

Ref.: Your No. C-2lPensiori/Sh A. Ibotombi Singh dated- 21.12.05, 01.03.06 and 05.04.06. 

A sum of Rs.1105,122/JRupees One lakli. five thousand one hundred hvcnty-two) only 
being the amount of D.C.R.G. in favour of ShriA.Jbotombi Sin2h may please be drawn and 
disbursed in accordance with Rule-65(2 of the C.C.S,(Pension) Ruies-1972 amended read cvith 
Rule- 68 ibid after adjusting the Govt. dues (including immediate relief) and Drovisional Gratuity 
sanctioned and paid if any. refetred to in Rule -71 and Rule 68 ibid. 

The outstar.ding dues reflected in the final LPC if any, may piease be recovered and 
credited through U.C.R. with appropriate details to facilitate proper classification of accounts. 

The amount of D.C.R,G. is debit able to 3201-07-104-gratuity. 
The observations in the C&R made in this case may kindly be kept in view before 
acting upon this intimatiOn. 
The receipt of this letter may kindly be.acknowledged. 

Accounts Officer (Pension). 

No: >NE/Pen/DCRG-15I06-07ILC-6i/0506/ / 9 	Dated at Shillong_7 	PR 

Copy forwarded to Shri A.lbotombi Singh. He is requested to contact The Director of Postal 
Services, Kohirna. . 
Address: UNIPOK Yambenkikai, Viii- Dist lmphal, Iniphal H.O. 

For Director of Accounts Postl), 
• 	Shillong- 793 001. 

r 	eo' 

eyi:yJ  

	

7 • 	

. 
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I . ? 	 . 	 . 

I)EPARI'1\J.E ITT' o:u POsTs: IN D1A. 
O 	till 1)RFC bR  

NAGA LAN 0: : KOFI.II\.IA-797031 

No. C-2/1'enjou,' SW A. IUOtWlll)j Sin.cth 	 Dc.! Foluinia. uw 08./05/2 006 

aiicUoiiis Iterbv ccorded to the l)ay'ulQ'nt ofR. 105, 122/-( J. ()ekdj £iv f.Itouind 
c.iie btwclred lwntytsvo ) unybeing ti.te paiuent J)J.O 1)ayble to Slll'i A. Ii0t.0fl)bi iicli, iSx- C.. 
0. Dimtur MOO who id on 30.4., 2003. 

2 The hfllovvi q 	 tobe 	t out Ow D(J.W %utwowin t 
C1V(lIte1u0uJl 1JU. "Vith'-a.ppropri Itt' &et:ul to 1 14i1ihic pi -oper a'sflca1ioit of :ccouuL, 

3. K.)vipaynient ofpay & allo;v tc pziid to the ex-ofl]cial wef: 
1/10/01 to $0.4,i)3 	 Ro. 771/- 
& ef 115103 to 3019/05 

J.oiJ 1R2i2,36/- 
L1IIc'Dcs. the flCt utie to R. U. 
5. Vor rec very ofreNt anoir;t, mtter Lms be en rf re4i to CO ,vJe tJ oiThe 

1ttVE Jf ese No. dtd;051$/ 2006 

The wilomit is clebitab!e uudi -  the .liedofA/C -3201 -O71 04- Gruui i. 

at,thoiitv is isuecl in pui 1utee o3)A(P) N.E. Circle, Shi I lonz ento No. Ni/ 
ieiort'DCRcJf-i 5106-07/LC-61/05_)6/1 9 1 did. 2/4/2006. 

(opy to- 

jL  

i)irecior of Poti 'Aces  
Nga]aiid Kohi3ua 797001. 

1, 	The PM Kohhua ti()jbr  
The 1)A(.P) Kolkata ( tiwowh die PM Kohiim. HO.) 
The 5PM (HSO.. 1) Dimapth MOO for inf 

. Th Accoi.iuis Oflicer (Peniou). 0/0 the DA(P) Shillong 793 (H) 1 Thr inf w t.t.}tic' lttt'wo 
cited above. 

Or  

5 

/ 



I) E PA RT \'! E NT OF P OS r S I i' I) I A 

	

OFFICE OFTH E 1)! 	'1'.)R (•)F V( )i'/\ L SER\'l ([S •. 

	

'N•A(ALAINI) : KOHJ!\1A7797 001 	 . 

N. D - 2/ S m1PQIT7I \//Dm p, 	 I )atcd at Koh i ma th I 605-2006 

	

• 	Shri Ai'.S ingh. 
Ex-1\/1 all .1 aniadar, 	. 	 . 
l)imai - ur N4D. 	707 2. 

Sti h:- 	. ' ltcIt:i.o1. ol qua rter and pavnient of Licence Fee-reg. 

Ref:- 	}'our Itllci /10. 111/ (I(1tC(I 27. 04.06. 

• Ki.nçIly reter to iht (Mcc I 'ter 01 even no. dated 06.03 .0ô on. the Amw 
cited subiect. It hashecn tnt: mated thal von ha\c not paid 'crc(Iited the 1 eciu  red 
licence, Fee as re1ueted. 

As INr rulc.you cannot be aIIO\VCd to reutin the quarter Further. 
I lence. YOU are directed to vacate the quarter \vtthi n (seven) 7 das. 

(1.1 
1)irec(ur of Io.t'li',cr\iccs, 

Nagalaiid : kOIliIi1'a - 7070() I. 

Copy 1,0:- 

	

I. 	The. Postmaster. K oh i ma 110 For in Irmat i on. 
The SPM, Dimapur M 1)0 or in Formatin and to report compliance 
to this0F!c..e. 
0Fñce0o1)v. 

	

'I, 	J) --------------------------- I 



• 

• 	 0 	 Ditcr 
NgJd. 	oin /97,t:t 

Copy.o.-• 	•. 	 • 	 . 

1)iit ijur JT) (J for ii I Hc is rlrw rqu td ti 
to filledu o thc app tic 	.uf coma J1 ttiu of •ensio 	thiic,;n 

• . .n d 	tbI ii c 1`0 	offi 	o t 	e eaiiiest. 

• 	

.' 

( 
I Jq 

S.ub.: 	Rardiug 	ur 	f 	overy .  in Io over't n of àwv aid i 
you. ir.ef  !/5/2.03 to 30/9/2005. 

The co Sillotig 	directed vid h i ieitcr N. SU' I 8 	(L 
dtd.. 191312006 the pe onr.bcflts amoutin to R. &3fl/ pa''Thk Lo 
from GP, Leave encasbmeut uid CGIS may b depo td by you to he d'hitJ 

	

amt the Overdt awn 	Rrnwnm brnt, o ainoi o' Rb 22,9fl '- 

r'ored fron yotr Rion thly p cn3ion. 
 You arc a10 req eLd to apply comm utitiu nof n sio m 'n •:d 

'1 he 
 

	

a0tA ication ftr : c 	e has akealy bceh sn t to yo. vi th of f 	I u 
even Nodt4 27/10/2005 howeer, asct of apphcttton for covwutatto it p' 
(in duplicate 

) 
i seiit berewfflj# for necy fdhdup and Cal ly s ubin i sn i U th t oUt' 

It is th e- re f ore , ,  rqited to gte your wite' t o th 	e c t ii 
jor a wh a nchod of 11djaskiii ent ofovrr nayriient anutuit 

• 	 AA 

• 	
••. 	 icsT 

DEPA12 	()1 :(')S7S INI1A 
I,  ~ - OSTA I. 	 1\'h 

7?'i 

No C-2/Sbr* A Ibotornbi mgh 	 Daft,d at Kohtina. tbt 25/0/2006 
' . 4 

To, 

A. IotocbiSm;h, 	-- 

(Ei&GrD, Dim 	M D G 
) 

C/O. S.PM (i-iSG1) Dinpur MDG-797li. 

tc~ 

0/ 
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U U V .1 - • I r • 	U U —b I 	! 	. 	i. •1 !-i . 	 I 
[THE HlGH-CQUT OF A$SAMN1GALANDrM€eHAtA'Y1V!NIR 

AND ARUNACHAL PRADESH] 

O r 	 NO ......... ..... .4 .... OF 

IZORAM I 
APPELLANT 
PETITIONER 

VERSUS 

(J44, 	
JA RESPONDENT 

OPPOSITE-PARTY 

Know all men by these presents that the above named ............. 
do hereby nominate, constitute and appoint Sri/Smti ... 	 ,.....f'e-y 

.a (3a4 Advocate and such of the undermentioned Advocates as shall 
accept this Vakalatnama to be my/our true and lawful Advocates to appear and act for me/us in the matter noted above 
and in connection therewith and for that purpose to do all acts whatsoever in that connection including depositing or 
drawing money, filing in or taking out papers, deeds of composition etc. for me/us and on my/our behalf and I/We agree 
to ratify and confirm all acts to be done by the said Advocates as mine/ours for all intents and purposes. In case of non-
payment of the stipulated fee in full, no Advocate will be bound to appear and act on my/our behalf. 

In Witness Whereof I/We hereunto set my/our hand on this .... . ......... Day of 

N. M. LAHIRI (Sr. Adv.) K.R. PATHAK (Sr. Adv.) 
B. M. GOSWAMI (Sr. Adv.) BHUBANESWAR KALITA (I)(Sr. Mv.) 
J.P. BHAUACHARJEE (Sr. Adv.) B. R. DAS (Sr. Adv.) 
D.C. SHARMA S.P. DEKA 
B. K. GOSWAMI (Sr. Adv.) D.R. GUHA 
A. M. MAZUMDAR (Sr. Adv.) SAUKAT ALl (Sr. Adv.) 
P. K. BARUA (Sr. Adv.) B. K. ACHARYYA 
S. N. BHUYAN(Sr. Adv.) MS. USHA BARUAH 
J. K.BARUAH(Sr. Adv.) N.C. DAS (Sr. Adv.) 
ANIL SARMA(Sr. Adv.) A.K. BHAUACHARYYA (Sr. Adv.) 
B.K. DAS(Sr. Adv.) B. CHOUDHURY (Sr. Adv.) 
M. A. LASKAR(Sr. Adv.) T.S. DEKA (Sr. Adv.) 
DR S.N. CHETIA K. P. SARMA (Sr. Adv.) 
A.S. BHATFACHARJEE (Sr. Adv.) P. BORAH (Sr. Adv.) 

R.BANERJEE (Sr. Adv.) H. K. SARMA 
D.K. HAZARIKA (Sr. Adv.) PRABIN BARTHAKUR (Sr. Adv.) 
N.N. SAIKIA(Sr. Adv.) M.C. BARTHAKUR 
J.M. CHOUDHURY(Sr. Adv.) P.C. GAYAN 
P.K. GOSWAMI (Sr. Adv.) C.K. SHARMA BARUA (Sr. Adv.) 
P.G. BARUAH (Sr. Adv.) ANUP KR. DAS 
C.R. DE (Sr. Adv.) DR Y.K. PHUKAN (Sr. Adv.) 
D. K. BHATACHARYYA (Sr. Adv.) DIBAKAR GOSWAMI 
D.K. TALUKDAR (Sr. Adv.) BIJON CH. DAS (Sr. Adv.) 
R.P. AGARWALA (Sr. Adv.) R.L. YADAV 
D.P. CI-IALIHA (Sr. Adv.) PRAFULLA ROY 
MRS. K. DEKA A.C. BURAGOHAIN 
BISHNU PRASHAD B.L. SINGHA 
S.S. RAHMAN P.K. MUSAHARY 
GOLAP SARMA M.Z. AHMED (Sr. Adv.) 
S.R. BHAUACHARJEE (Sr. Mv.) R.P. KAKOTI 
P.C. DEKA (Sr. Adv.) S I. RASUL 
BHARGAV CHOUDHARY GURMOORThY GOPAL 
P.K. DAS B.K. GHOSE (Sr. Adv.) 
A.K. CHAUDHURI S. K. BARKATAKI 

R. DEY (Sr. Adv.) DR N. K. SINGHA 
A.K. PHOOKAN (Sr. Adv.) D.C. MAHANTA (Sr. Adv.) 

T.C. KHATRI (Sr. Adv.) 
MS. BINOYA DU1TA 
BHABATOSH BANERJEE 
R.K.. JAIU 
O.K. BHAUACHARYYA (Sr. Adv.) 
PRANABANANDA PATHAK (Sr. Adv) 
DR H. N. DAS (Sr. Adv.) 
B. C. MALAKAR 
,SAMSUL HIJDA 
BI-IADRESWARTANTI 
N.N. SARMA 
JANARDAN DAS 
CHAITANYA BARUAH (Sr. Adv.) 
A.C. SARMA 
N.Z. AHMED 
N.C. PHUKAN 
MUNIN (GAUTOM) SARMA 
FAIZNUR AL! 
O.K. KAKATI 
G.N. SAHEWALLA (Sr. Adv.) 
G. K. JOSHI (Sr. Adv.) 
A.A. MIR 
MS. REKHA CHAKRAVOR1T( 
MRS. JHARANA BORAH 
S. N. SARMA (Sr. Adv.) 
MD. ABDUL MANNAN 
DILIP KR. DAS (Sr. Adv.) 
PRAD!PKHATANIAR 
N. CHAKRAVORTY (Sr. Adv.) 
MRS K. YADAV 
DR B. P. TOOl (Sr. Adv.) 
MRS. K. BHATTACHARYYA 
A. K. BARPUJARI 
S.S. SHARMA (Sr. Adv.) 
S. P. ROY 
K.K. BHATRA 

R.P. SHARMA (Sr. Adv.) 
S.C. BISWAS 
P. C. RAYMEDHI 
UTPAL DAS (I) 
DR S. S. HARLALKA 
D.R. GOGOI 
KHAIRUL BASAR 
A.S. CHOUDHURY (Sr. Adv.) 
DINDAYAL AGARWALA 
KAMAL AGARWAL 
MD. SAMNUR All 
JOYDEVCH. DAS 
V. K. BHATRA 
A.C. BORBORA (Sr. Adv.) 
P.K. KALITA 
SAILEN MEDHI 
MRS. MB. OUUACHOUDHURY 
P.C. GOSWAMI 
APURBA SARMA (I) 
K. H. (SALIM) CHOUDHURY (Sr. Adv.) 
AK. PURKAYASTHA 
ASHIS DAS GUPTA 
L.P.SHARMA 
VIJAY HANSARIA 
B. N. SARMA 
J. L. SARKAR 
R.C. SANCI-IATI 
J.P.BORA 
SISHIRDUUA 
C.R. BORAH 
PK. GOSWAMI (I) 
N.S. DEKA 
M.SAHEWALLA 
H.A. SARKAR 
MRS. RUMA BORDOLOI 
B. K. JAIN 
NILOY DUTA (Sr. Adv) 



(2) 

CHINMOY CI-IOWDHURY MS. KALYANI DEVI RAJEN CI-IOUDHURY MS. NEELI E3ORDOLOI •  
KAMAL NAYAK PARAMANANDATALUKDAR 	. MD.NAZIMUDDINAHMED 	' D.K:KoT}-IARI . 

SK. N. MOHAMMAD MANABENDRA NATH MD. HABIBUR RAI-IMAN 	
}. 

KALYAN BHAUACHAREE 
D. C. CHAKRAVARTY M.S. MOWIDEEPA SARMA JAYANTA CHUTIA DAYAL CH. BARMA\- 
GIRISH MISHRA D.K. KOTOKY A.K. ROY MS. R.L. GOGOI 
JOGNDER SNGH (Sr. Adv) 1. BIDYUT BIKASH R.K.PAUL MD. K.A. MAZUMDAR 
ABUSHARIF S.B. SARMA ASWINITHAKUR U.C.BHATTACHARYYA 
B.B. NARZARI (Sr. Adv.) S.K. SAHA JOGESWARSAIKIA TAYUM SON 
MD. ABDUL WAHED (Sr. Adv.) YADAB DOLOI A.K. SARKAR MS. R. DAS MOZUMDAR 
NASIMUDDINAHMED R.C. DAS P.B. MAZUMDAR MS. SYEIDA I.A. BEGUM 
MANORANJAN DAS P.K,. TIWARI L.M. KSHETRY A.S. NIJAMUDDIN 
DR GOBIND LAL D.C. LAHIRI M.K. SAIKIA RANJAN MAZUMDAR. 
B.C. PATHAK PRANABBORAH A.J. DAS .RAMENDAS(I) 
F.H,LASKAR DR(MS)S.RAHMAN 	. ISHNUBURAGOHAIN N.N.OZAI-I 
MRS. M. HAZARIKA (Sr. Adv.) MRS. S.D. BHATTACHARYYA A.F.G. OSMANI S.K. PAUL 
SAURAVKATAKI MANOJ1BHUYAN SANJIBSAIKIA MUKPERTIN 
MD. ABDUL HAl RAMESH BARPUJARI MS. PORI BARMAN DRA.C. PHUKAN 
GAUTAM UZIR MRS. NIRUPAMA SAIKIA MD. A. SABUR CHOUDHURY -MC. DEKA 
H.R.A. CHOUDHURY (Sr. Adv.) JENATMOLLAH N. KALITA PALL.AV KATAKI 
MRS. MANJULA DAS PUSPA Kr. BORA MS. MANOSHI HAZARII(A S.C. KEYAL 
BHABENDRAN. SARMA NISHFTa,IDUDHAR MS. A. BHAGAWATI MS. S. B. BHUYAN 
BENU DI-tAR DAS M.L. SHARMA RANJAN BARUAH SKH. MUKTAR 
S. L. TULSHYAN MS. TRI!3ENI GOSWAMI JNAN CH. NATH APARESH CHAKRAVARTY 
N.N. KARMAKAR R.K. MALAKAR KR. DEEPAK DAS MS. J. PHUKAN GOGOI 
MRS. REETA BORBORA .BISWMYOTI TALUKDAR MONMOHAN TALUKDAR GAUTAM BAISHYA 
HRISHIKESH ROY (Sr. Adv.) ANIL CH. IDUTTA UPAMANYU 1-IAZARIKA SIDHARTHA BHATTACHARYYA 
PRADIP DAS SINGHNADCHOUDHURY AMLAN DUUA M.P. SHARMA 
MD. M. H. RAJBARBHUIYAN DILIPMOZUMDER BILLALHUSSAIN RANJITDAS 
MRS. J. B. KHARBHISH A.M. BUZARBARUAH (I) J. MAHANTA RAMESH GOENKA 
D. N. CHOUDHURY ARUP W. SHARMA (I) M.D. CHOUDHURY PHANIDHARGOGOI 
S.S. GOSWAMI MDJASMUDDINAHMED MS. S. DEKA BARUAH MS. RB. HATIKAKOTI 
K. K. MAHANTA (Sr. Adv.) DR P.N. HAZARIKA MR. DIGANTA DUTrA MS. SUNITY SONOWAL 
JAGDISH SHARMA ZIAUL KAMAR MS. NILIMA DEVI MS. BABITA GOYAL 
P. S. DEKA MRS. M. PHUKAN SATYEN SHARMA BIMALCHETRI 
MONINDRASINGH R. K. SAIKIA RAMCH. SAIKIA PREMSI-IARMAH 
N.R. PHOOKAN SUBRATA NATH UJJAL BHUYAN BISWAJEErGOSWAMI 
K.P. PATHAK (Sr. Adv) DHANESH DAS DIBAKAR SHARMA (I) MRS. EVA KAKOTI 
ARUP KR. GOSWAMI (Sr. Adv.) H.N. GOSWAMI MS. A.G. BARUAH T.C. CHUTIA 
S.S. DEY H.P. BARMAN MS. MANJULI DEV V.K. CHOPRA 
DIGANTADAS MS. JYOTI TALUKDAR AMARENDRACHOUDHURY S.K. SINGH 
MRS. B. ACHARYA SACHIN KR. SHARMA DR P. K. BHUYAN C.T. JAMIR 
DILIPCHOUDHURY L.R. DUTA MS. G. D. MAZUMDAR MALKITSINGH 
LAKSHESWAR TALUKDAR J..CHAKRAVARTY JYOTIRMOY ROY H.K. SHARMA 
S.P. MAHANTA QZI. S. KUTUBUDDIN ASNIS BHATACHARJEE SUDAMACHAUHAN 
SK. CH. MOHAMMAD S.K. KEJRIWAL MS. PRANATI SI-IARMA1-1 U.K. BORTHAKUR 
HASIBUR RAHMAN MS. PRATIMA DAS KHARGESWAR DAS MS. GEETA DEKA 
MS. AJANTA DHAR JAGANNATH BARUAH H.K. BAISHYA '  MS. N. DUITA SHARMA 
B. IBOCHOWBA SARMA MD. M. AHMED BISWA NATH SHARMA MS. S. ADWANI 
A.K. MAHES WARt MS, B. K. DEVI GOSWAMI CHANDAN DAS P.J. PHUKAN 
P.N. SINGH B.C. SARMA S.K. LANKAR MS. R. PATHAK BORAH 
NILAMONI GOSWAMI MS. J.D. ACHARYYA RASAMAY DU1TA MD. M. H. CHOUDHURY 
MS. BI-!ARATI DEVI V.M. THOMAS MS. S. BAYAN ROY RAB HUSSAIN 
DR Z.N. SHARMA K.K. PHIJKAN N. 0EV NATH PALLABH BHOWMICK 
K.K.DEY B. DEVA GOSWAMI D.C.DUTTA S.M.SARKAR 
G.K. DUTTA AMAL CHANDRA DAS MS. SNIGDHA BARUAH S.K. GOSWAMI 
B. MRINAL CHOUDHURY MS. GITI KAKATI DAS MRS. P.M. DU1TA HARMOHAN TALUKOAR 
KUMUD BARUAH MS. BAHARUN SAIKIA PADMA KT. BORAH R.M. CHOUDHURY 
APURBA KR. SHARMA MRINAL KR. CHOUDHURY (Sr. Adv.) H.S. THANGKHIEW 	' MASLIM GHANI 
NAZRUL ISLAM MS. AHMEDA BEGUM P. J. SAIKIA J.C. BEZ 
RAJIB BORUAH D.C. KAH HAZARIKA 	r RAJ KR. AGARWALA BIJAN CHAKRABORTY 
SRIKANTA HAZARIKA MD. MOTIURRAHMAN KAMALESH K. GUPTA A.B. ROY (Sr. Adv) 
K.N. CHOUDHURY (Sr. Adv) MS. DIPTIDAS B.C. CHOUDHURY A.M. BUZARBARUAH (II) 
MRS. ABHA BHATFACHARYYA M.K. JAIN JAIRAM GIRl UTPAL RAJ SAIKIA 
A.K. THAKUR MS. BASANA RAJKHOWA SANTANU BHARALI L. NESSA CHOUDHURY 
A.C. MAHANTA S.C. DUTTA ROY P.K. ROY DHIRAJ KR. SAIKIA 
MS. BHUMIKACHOUDHURY S.L. JAN MS. GOURI SINHA J.K. MISRA 
DRA.K.G.TIIAKURIA B.K.BHATFACHARJEE P.C.DEY BIPULSARMAH 
D.K. MISRA (Sr. Adv) MS. ANIJPAMA DEVI K.K. NANDI MS. S. DAS BARUAH 
DR A.K. SARAF (Sr. Adv) MS. M. BUZARBARUAH R.N. PURKAYASTHA G.K. THAKURIA 
DR R.C. BARPATRAGOHAIN MS. MR)ULA DEVI S.K. SINGH H. K. NATH 
'MD. ALl SEIKH BHASKAR J. DUTFA O.K. GOSWAMI RAFIQUL ISLAM 
B.K.TALUKDAR MANIKCHANDA R.K.JOSHI K.R.SURANA 
NISHITENDU CHOUDHURY K.K. MO&JR D.C. CHETIA MS. L. CHENTALAPATI 
G.P. BHOWMIK B.B. GOGOI MD. ABDUL HANNAN MS. D. DAS ROY 
MD. ABDUL HAKIM (I) ABDURROSHID MD. IQBAL HUSSAIN ANUPAL DUTTA 
UPENDRA NATI-1 DAS M.R. PATHAK DEBJIT KR. DAS RK. ROYCHOUDHURY 
P. K. GOSWAMI (II) P.K. SHARMA MS. A.D. THAKURIA K.C. MAHANTA 
SANJOY MITRA P.K. BARMAN MS. ANUBHA DAS 	" B. C. TALUKDAR 



(3) 

R.K. DAS (Sr. Adv.) 
PRABIR CHOUDHURY 
KHAEN GOGOI 
RAJ44R SARMA 
T.G. BARUAH 
D.G. BARUAH 
MD. ABDUL HAKIM (II) 
AJITCH. KALITA 
B.C. SAIKIA 
TAFAZZUL HUSSAIN 
TAUHIDUL ISLAM 
R.D. LAL 
B.C. CHAKRABARTY 
MS. SUN ITA KERJIWAL 
SUKUMAR CHOUDHURY 
G.C.PHUKAN 
N.H. MAZARBHUYAN 
BIMAN BARUAH (Sr. Adv.) 
TONNINGPER11N 
BASARUDDIN ARMED 
MS. DEEPA BORAH 
MD. ABDUL MALEQIJE 
J. C. GAUR 
H.K. CHOUDHURY 
BIPLAV CHAKRAVORTY 
P.N. CHOUDHURY 
ARUNESH DEB ROY 
MS. N. BHATtACHARYYA 
PRABIN MAHANTA 
H.K. MAHANTA 
M.M. RAY 
P.K. DAS 
MS. SOHELI SEAL 
MR. AJANTA TALUKDAR 
MRS. N. T. NATH 
NIRMALENDU SINHA 
MISS. Z. TSIBU KHRO 
MS. ANITA DEVI 
MRSANU BARUA 
MS. FATIMA AHMED 
NILUTPAL BARUA 
MS. BABITA DAS (I) 
UTPAL CR. DAS 
ARUP KR. SARMA (II) 
MS. S. BARPUJARI 
S.S. SAMADUR RAHMAN 
BISWAJIT PRASAD 
MS. M. PRADHAN 
A.K. JAIN 
MS. JYOTIMALA KON WAR 
MS. CHAN DANA DEKA 
D.R. BORA 
H.R. KHAN 
SYED I. RAHMAN 
PARAMANANDA BORAH 
JAYANTA TALUKDAR 
MS. BONTI SARMA 
KULENDRA BHATA 
MS. A. DEKA LAHKAR 
RK. BARUAH (II) 
CHITARANJAN GOSWAMI 
N.K. BARUA 
B.K. BAISHYA 
IFTE KI-IARAHMED 
D.C. NATH 
MS. NILUFAR RAFIQUE 
ZAFAR IQBAL 
MS. MEGHAMALA SHARMA 
AJANTA SARMA 
ADILAHMED 
MS. NANDITA MORAL 
MS. DEEPANJALEE DAS 
O.P. BRATI 
DR (MRS) P. CHAKRABARTY 
JAINUDDIN ARMED 
B. KARPUKAYASTHA 
SIDHARTHA SARMA 
A.K. DEY 

S.K. MEDHI (I) 
MD. SHAMSUL ISLAM 
RATUL GOSWAMI 
JOYRAM SAIKIA 
BHUMIDHAR BARUAI-I 
DEVA KR. SAIKIA 
PRAN BORA 
DEBAJYOTI TALUKDAR 
MS. M.D.G. BARUAH 
BHABANI PHUKAN 
RAH MAN ALl 
DHIRENDRAKR. DAS 

K. BORAH 
ALOK VERMA 
HRISHIKESH SARMA 
A.R. SIKDAR 
NITYANANDA BARUAH 
N.K. NATH 
DR PAUL PE1TA 
MS. ARIFA K. CHOUDHURY 
D.M. BORDOLOI 
BHABA KANTA GOSWAMI 
M.K. GARODIA 
MRS. R. PHUKAN SAl KIA 
J. N. SARMA 
HAMIDUR RAHMAN (I) 
KAMALESH SHARMA 
BISWADEV SINHA 
H.K. DAS 
B.D. KONWAR 
T.N. SRINIVASAN 
DILIP BARUA 
N.J. DUTFA 
J. K. BAISHYA 
MATHEIM LINGGI 
MS. APARNA 0EV 
AVIJIT ROY 
KRISHNENDU PAUL 
HALADHAR KALITA 
DIBAKAR GCSWAMI (II) 
MRS. N. DEVI SARMA 
C.R.DAS 
MS. ANJU TALUKDAR 

P DEY 
MRS. INDRANI SARMA(I) 
MS. BHANU SENAPATI 
DEBASISSUR 
MS. ANURUPA DEY 
D.C. BORAH 
R. K. PRADHAN 
SANTANU BHATTACHARYYA 
SATYAJ EEl SHARMA 
DEBAKR. DAS 
PRIYATOSH BHA1TACI-IARJEE 
PARITOSH PURKAYASTHA 
MS. RINA BHATFACHARYYA 
DEBAJIT BHA1TACRARJEE 
PRADIP DUTFA ROY 
M.K. MAJUMDAR 
B. M. CHOUDHURY 
SCUM ITRA SAIKLP 
SYED MD. I. CHIS11E 
DR (MRS.) M. PATHAK 
MS. KALPANA BARUAH 
B.W. PHIRA 
S.R. RAVA 
MS. P.B. BHATFACHARJEE 
S.C. BHARALI 
MANOJ AGARWAL 
HAREN DAS 
MS. AJANTA NEOG 
ARNAB BISWAS 
SAHIDA BEGUM 
MONMOHAN GCSWAMI 
PC. CHOUDHURY 
M.N. NATH 
MS. UMA CHAKRAVORTY 
MS. JUTHIKA CHAKRABORTY 

MS. S. SENAPATI 
I MANAS SARANIA 

MRS. PRANITA CHOUDHURY 
DEVASHIS THAKUR 
MS. Z. ARA BEGUM 
K.C. SARMA 
SUMAN CHAKRABARTY 
ABRARAHMED 
MS. SANGRAMITRA DOWERA 
PRASANTA KHATANIAR 
ANUPJYOTI SARMA 
S.C. CHAKRABORTY 
P.M. DASTIDAR 
HAMIDUR RAHMAN (II) 
MS. DEEPAWALI SHAH 
D.K. CHOMAL 
MS. ASHA JAIN 
MD. A.H. LASKAR 
AJIT DAS 
MS. REETUJA DU1TA 
S.K. TEWARI 
TAPAN KR. DAS (I) 
SHAH S. A. RAHMAN 
PARAG K. DU1TA 
P.C. BARPUJARI 
B.N. HAZARIKA 
R.R. KALITA 
M.K. SHARMAH 
B.C. KALITA 
DR B.U. AHMED 
M.U. MAHMUD 
B.N. SARMA BORDOLOI 
SALAHUDDIN AHMED 
MRS. J. SAIKIA BHUYAN 
NARAYAN CHAKRABORTY 
SASHANKA DASGUPTA 
RIPUN BORA 
JAYNAL ABDIN (I) 
T.RMAZUMDAR 
ANUPAM SARMA 
KAMESWAR LASKAR 
U.K. THAKURIA 
J.M.DAS 
MS. G. DAS LAHKAR 
CHANDRA BORUAH 
S.P. SHARMA 
BHUBANESWAR KALITA (II) 
N. K. GOLDSMITH 
SURAJIT DUTFA 
A.K.MEHTA 
ANJAN J. SAIKIA 
A.K. BARUAH (II) 
BALDEV SINGH 
Y.S. MANNAN 
RAJ SEKI-IAR 
PULIN BISWAS 
MONOJ BI-IAGABATI 
SONESWAR DAS 
MRINAL SARMA 
MD. A. ALAM KHAN 
MRS. J. CHAKRABORTY 
MS. S.B. CHOUDHURY 
U.S. AGARWALIA 
RK. SENSOWA 
O.K. MAHESREE (Sr. Adv.) 
N.N. BHUYAN CHOUDHURY 
SARBESWAR DAS 
MRS. AMI B. SARMA 
AFTAB ALAM 
J.K. ADHYAPOK 
COL (RID.) M. GOSWAMI 
B.K. SINGH 
MD. AYUB ALl 
ADHIR S. CHOUDHURY 
S.R. SAIKIA 
BAHADUR RAMCHIARY 
TAPAN DAS (II) 
MRS. PUSPA GOGOI  

MS. APARAJITA SHARMA 
AJOY KR. DAS 
BIMAL KR. JAIN 
REKIBUDDINAHMED 
MRINAL KALITA 
MS. CHAN DRAMA SARMA 
K.D. CHETRI 
S.J. BARTHAKUR 
MS. ANJANA DAS 
K. KATH HAZARIKA 
PARITOSH BANIK 
ARUNABH CHOU DRURY 
BHASKAR DUTTA 
TAYAMSIRAM 
DULAL TALUKDAR 
C.R. BISWAS 
BHASKAR KR. SHARMAH 
A.K. SAIKIA 
DINESH AGARWAL 
MS. PANCHALI BHATTACHARYA 
MS. MAMONI CHOUDHURY 
MS. TRIPTIDHARA DAS 
SURAJIT CHAKRABARTY 
MS. U. BHATTACHARYYA 
MS. MOMIKSHYA ARUNA (OZAH) 
RAJESHAGARWALL 
ABDUL MALIK 
MS. D.S. NEOG 
MS. N. N. ARMED 
MS. S. T. SARMA 
H. B. GOSWAMI 
KHIZIRUL MONIR 
MRS. K. K. CHOU DRURY 
MS. MAMON DEKA 
MS. DEBJANI SEAL 
MS. PRIYANKA BARUA 
ABHIJIT BHATFACHARYYA (I) 
MS. ECHO SHARMA 
KALYAN PATHAK 
MAN ISH GOSWAMI 
MRINMOY KI-IATAN tAR 
DIPANKAR BORA 
SUMAN SHYAM 
BEDADYUTI CHOWDHURY 
MS. BORNALI BHUYAN 
MS. BANTI DUTFA 
MS. MOUSHUMI DEKA 
MS. CHANDANA NANDI 
SUNIL AGARWAL 
HARI KANTA DEKA (Sr. Adv.) 
MS REHANA BEGUM (I) 
OP. SAHARIA 
S.C. ACHARYA 
S.S.DUTFA 
AKHTAR PARVEZ 
MS. N.S. THAKURIA 
S.S. MOZINDER BAROOAH 
DIPU MANI ThAKURIA 
JAINULABEDIN (II) 
JAWRA MAIO 
JOGEN RANDIQUE 
I.A. TALUKDAR 
BIKRAM CHOUDHURY 
NABAJIT BHARALI 
MRS. H. M. PHUKAN 
A.R. MEDHI 
MD. BABULUR RAHMAN 
P.K.PODDAR 
MD. ILIASH ALl 
RAMKRISHNA BHATrACHARJEE 
M.K. MISRA 
R.J. BARUA 
B. K. DUTTA 
MRS. S. DAS BHUYAN 
MRS. M. RAJKUMARI 
ACHYUT OZAH 
BIKAS HAZARIKA 
MS. MONt NATh 



Raj 
S. K. DAS 
RAHMAT AL! 
DEVAJIT SAIKIA 
MATIN B. U. AHMED 
B. K. HAZARIKA 
SONJOYSARMA 
MD. A. J. ATIA 
ASHIFAHMED 
MATIUR RAHMAN 
A.K. BASFOR 
SHOUMEN SENGUPTA 
D.K. JAIN 
MS. MALLIKA DUTFA 
AJUNGLAAIER 
H. B. SARMA 
PRAJNAN C. DEKA 
ARINDAM BARTHAKUR 

J. DAS 
P.K. TALUKDAR 
MS. MOHSYNA SYREEN 
MS. K. M. PHUKAN 
MS. J. RAN! BORA 
MANASH BARUAH 
K.K. BHATA 
MRS. RAN! DU1TA 
ASLAM KHAN 
PRANAB CHAKRABORTY 
MS. PURABI KALITA 
JAYANTADEKA 
NAVAROON NATH 
MS. NIRMALI TALUKDAR 
N.A. LASKAR 
NAJROL HAQUE 
MITHUN TALUKDAR 
KANHAIVALAL GUPTA 
MRS. M. GOHAIN 
MRS. GITA MEDHI 
B.S. BASUMATARY 

P. DAS 
DHRUBA KR. SAIKIA (Sr. Adv.) 
INDRANEEL CHOWDHURY 
MRS. R. S. CHOWDHURY 
SUBRATBI-IUYAN (I) 
MRS. JYAISNA SIKDAR 
MRS. M. SARMA BARUAH 
J. P. DAS 
HIRALAL MAURYA 
KAMALAKSHYA DAS 
MS. IPSITA GOHAIN 
MS. DIPASHREE SINI-tA 
MS. NIRUPAMA BARUAH 
MS. PAPIA CHAKRABORTY 
HAREKRISHNA DEKA, 
SAJID RAHMAN 
MS. APARNA AJITSARIA 
G.B. DAS 
DEBAJEETTHAOSEN 
S.K. MEDHI (II) 
BEGUM R. A. SULTANA 
ALOK DEB 
MS. B. CHAKRABAR1TY 
MS. INDRANI CHETIA 
MS. ANUPAMA DEVI 
SIDDHARTHA BARUAH 
S.R. RAJBONGSHI 
K.K. BHATACHARYYA 
MS. MANJULIKA BAROOAH 
MS. MANJUSHA JHA 
MD. KHORSHED AL! 
ZAHANGIR HUSSAIN 
S. N. DEVPUZARI 
DIGANTA KR. MISRA 
MD. AFTAB HUSSIAN 
MRS. N. S. AHMED ISLAM 
MS. G.R. MAHILARY 

K. MODI 
"ZARIKA 

SHAJAHAN ALl 
DHIMAN TALUKDAR 
UP. BARUAH 
MS. ARUNIMA SENAPATI 
MS. SUJATA CHANGKAKOTI 
A.L. MANDAL 
UTPAL DAS (III) 
S. K. KHAITAN 
MRS. V. L. SINGH 
ARNAB JAN DEKA 
S. K. SINGH 
NIRANBARAH 
MRS. A. A. BEGUM 
SONES WAR SAl KIA 
J. P. CHAUHAN 
DEBAJITGOGOI 
GAUTAM SOREN 
AFSARUDDIN CHOUDHURY 
JOGEN BORDOLO! 
SUNIL KR. SINGHA 
MRS. B. BHUYAN 
ARUNNATH 
MS. M. BORDOLOI 
SADHAN KALITA 
CHINMOY BHATTACHARYYA 
ANUPAM CHAUDHURY 
PRABAL KATAKI 
SANJU GANG ULY 
R.K. BOTHRA 
MS. NAVANITA MITRA 
RAM NAKSHTRA 
S.N. RAY 
D.K. SARMAH 
MS. ANUPAMA DASS 
MISS. R. DEKA 
L.K. BORAH 
R.K. ADHIKARY 
S.K. SHARMA 
MISS. ANITA DAS 
J. K. SARMA 
MRS. M. CHOWDHURY 
ZIAUL ALAM 
MS. N. HOMCHAUDHURY 
S.K. SINHA 
ROMEN BARUAH 
ARUPANANDA CHOWDHURY 
NILADRI BHATACHARYYA 
MS. I. KRISHNATRAIYA 
MS. PAHARI SAIKIA 
N. K. BARKAKATI 
ASHIM KR. CHOUDHURY 
MS. S. HAZARIKA 
RUPJITDE 
R.K. NATH 
.D. J. DUTA 
R.K. SARMA 
DINAMANI SARMAH 
PARTHA CHOUDHURY 
B.P. SINHA 
ROFIQUDDINAHMED 
AISWARYYA SARMA 
MS. A. BARUA 
MD. NIZAMUDDIN SEIKH 
DIGANTA GOGOI 
SANJIB ROY 
MS. KALPANA GOGOI (SARMAH) 
ANIRBANDAS 
MRS. INDRANI CHOWDHURY 
ANAN KR. BHUYAN 
PALASH DAS 
MS. BIPAAKKHI BORTHAKUR 
DIPAK KR. DEYY, 
PARTHA P. BARUAH 
AJ!T KR. DU1TA 
MD. BAHARUL ISLAM (I) 
MD. TARIQUL ISLAM 
ABU SAVED 

(4) 

BHASKAR BARMAN 
MS. BIJOVA BA! RAG! 
PABITRA S. BHATrACHARYYA 
SURAJIT BHARALI 
MS. BABINA BEGUM 
MS. NANDITA BHARALI 
SUJIT KR. GHOSH 
MISS. RUPALIM DAS 
PRANAB SHARMA 
MISS M.M. BORAH 
MS. BANTI BAISHYA 
RADHAM. DAS 
PADMES WAR DEKA 
ANUPAM CHAKRABORTY 
ANGSHUMAN BORA 
RAJEEVDAS 
B!SWAMBHAR SHARMA 
HARGOBINDA BORUAH 
MS. JITUMONI SHARMA 
PUTUL CH. GOSWAMI 
RANJAN GOGOI 
MISS. LOLITA RENGMA 
MISS. BASABI DAS 
MS. RUPANJALI DAS 
MANISH CHOUDHURY 
MISS. MARAMEE GOGOI 
NABIN DEB NATH 
MRS. CHAYA DEVI 
MS. BASHARI SEAL 
MISS DEBALINA CHOUDHURY 
MS. SMRITISHREE CHAKRAVARTY 
MISS. MAMANI BASAR 
MISS. SANCHITA ROY 
MISS. ANJALI DAS 
DIPAK KR. KALITA 
NURUL I. CHOUDHURY 
MD. A.K. HOSSAIN 
MS. KAVERI MEDHI 
KAUSHIK GOSWAMI 
ABDUR R. SHEIKH 
MS. TAPASI DAS 
HEMANTAKR. SARMA(II) 
MISS. DIPSHIKHA DAS 
RAJESH KR. BHATRA 
SAGAR RAVI G. 
PADMADHAR UPADHYAY 
MISS. PEACE LAHKAR 
IKBAL H. SAIKIA 
DIBYAJYOTI BORAH 
MISS. HASINAYESMIN 
MRS. JURI D. BARMAN 
MISS. ASMINA BEGUM 
MRS. RAKHEE B DEB 
MRINMOY DU1TA 
MISS. SANTANA SARMA 
BIMAL SARMAH 
AMBAR BARKATAKI 
MISS. NIZIFA KHANAM 
MS. BARNALI MAHANTA 
MIZAZUR R. BARBHUIYA 
SANJAY ROY 
IM11 LONGJEM 
MISS. BIPASHA SARKAR 
MISS. RINI SHARMA 
SHAMIMA JAHAN 
NILOUTPAL RAJKHOWA 
R.K. DEVCHOUDHURY 
SONITKR. SAIKIA 
MISS. SEWALI KEOT 
MS. MITALI MAHANTA 
GAUTAM KR. SARMA 
SHAHAB UD. MAZUMDAR 
ABDUL MANNAF 
RAGHUNATH PD. ROY 
NURMOHAMMOD SARKAR 

SANTOSH JAIN 
SUNIL KR. JAIN 
DIPENJYOTI DU1TA 
MRS.•BANANIDAS '-
RAJESH KR. CHAYENGIA 
MS. ASHA TEWARI 
MRS. R. BORO BORAH 
MISS. REKHA DEKA 
MS. N. MEDHI KALITA 
MANASH GARODIA 
JAKIRUL I. BORBHUIYA 
SUBIR BHATrACHARJEE 
MS. DIPIKA BORGOHAIN 
MRINALENDIj CHOUDHURY 
DHRUVAJYOTI PATHAK 
KAUSHIK F'fAZARIKA 
DILIP BARUAH (II) 
MD. ABDUL MATLIB 
RAJIB HAZARIKA 
NABASHISH GOSWAMI 
DEBASHISH BATIACHARVA 
KUMUD CH. BORO 
NARENDRA NATH JHA 
RANDEEP SHARMA 
MS. TAMANNA BORA 
MRS. FARIDA BEGUM 
NEELANJAN DEKA 
DEVASHISBARUAH 
MS. MEETA DEY 
TUSHAR Kr. RAJKUMAR 
MISS. S. MADHURI NEOG 
MRS. RUNUMI DAS 
MISS. B. MAYA CHHETR$ 
MD. MASUD-UR-RAHMAN HAZARIKA 
TAPAN CH. DAS (III) 
SANJAY KR. CHAKRABORTY 
MRS. D. BAISHYA (GOGOI) 
MS. ANJU AHMED 
ROBIN KR. DUTTA 
SHARIF UDDIN 
MRIDULKRDAS 
MRS. CHANDANA SHOME 
RITU PARNA HAZARIKA 
ABHIJIT DAS 
MS. KANCHAN NEWAR 
HRISHIKESH DAS 
PRABINDAS 
ANKURBHUYAN 
MRS. SHAHNAZ BEGUM 
DEVA KR. DAS (II) 
MS. ROUSHANARA CHOUDHURY 
RABINDRA CH. PAUL 
MS. M. BHATrACHARJEE 
MS. NAVANITA BARUAH 
UJJAL KR. GOSWAMI 
MRINALKT. NATH 
DURGA P. MANDAL 
MISS. NAMITA CHOUDHURY 
DILIP KR. JAIN 
MISS. IJUMONI THAKURIA 
ARUN DEVCHOUDHURY 
NAKUL KALITA 
MS. MUNMUN B. SARMA 
MISS. RANJUMONI NEWAR 
MOIRANGTI-IEM G. SINGH 
SANDIP BI-IATrACF-IARJEE 
DEBASHISH SAIKIA 
NANDANSARKAR 
SOFIQUR RAHMAN 
UDAYJ. SAIKIA 
PANKAJ KR. DEKA 
IMRAN H. LASKAR 
MS. BANASHREE GOGOI 
MISS. HIRAMONI DEKA 



ISWARCH. GOGO! 
MISS BIJOYA SINHA 
MD. RURBAN ALl 
SARIDU&S1ARKAR 
GAUTAM S\RMA 
MISS. ADITI BHA1TACJARJEE 
DHRUBABANIA 
GAUTAM CHAUDHURY 
SATYABRAT 0EV SARMA 
MRS. NIRADA SEAL 
NARAYAN D. BHUYAN 
KULAJITDAS 
MD. ASLIM KHAN (II) 
SAMIUL MUNIR 
SANTANU GOSWAMI 
NARAVAN SHARMA 
MS. PANCHALI BRAI-IMA 
MANISH NATH 
MISS. REHNA BEGUM (II) 
MS. RAJI CHETRI 
KISHOR KR. BHANSALI 
DIBAKAR BORAH 
NARESHMARKANDA 
MRS. MAITREYEE BORAH 
JAYANTA KR. PARAJIJLI 
BAPAN CHOWDHURY 
UTPAL KR. KALITA 
MS. APARAJITA SAIKIA 
MRS. MEERA H. BORAH 
DEBABRATA SAHA 
MS. ANIMITA GOSWAMI 
MS. MANOSHI SHARMA 
MISS. SATYAWATEE KON WAR 
MD. JAKIR H. KHAN 
BIJAN KR. MAF-IAJAN 
ABRIJIT BHA1TACHARJEE (II) 
ARSHAD CHAUDHURY 
PRANABKR. DAS 
MS. MITALEE LAHKAR 
KHANINDRA LAHKAR 
MS. MANJU BORDOLOI 
SUSHANTA S. BAROOAH 
MS. S. HAZARIKA (BORA) 
MD. ASLAM 
PRANJAL DAS 
MS. PANNA SHARMA 
MS. MONALISA KONWAR 
SANDI K. DEORI 
MS. M. CHAKRABORTY 
DEBOJITSENAPATI 
RAJKUMART. SINGH 
MS. B. GHOSH (SE N) 
MS. TASFIA HUSSAIN 
MRS. MEHBOOBA BEGUM 
JAI KISHAN BAJAJ 
MS. JAVATI PURKAYASTHA 
MS. PAREE GOGOI 
A. M. BARBHUIYA 
MISS. ARJUMANDA BRANU 
MS. KANGKI BORKATAKI 
BINOYPAThAK 
NITYANANDA UPADHYAYA 
SANJIT SHIL 
MS. JULIE MAI-IAkTA 
MRS. MADRABI SAIKIA 
MISS. BABITA RANI DAS 
SANTANU KR. DAS 
MISS. DOLORINA PATHAK 
SUBHRANGSU DI-IAR 
PARAMA KUMAR GOGOI 
MISS. GOPA SUTRADHAR 
IKBALAHMED 
SANJIB GOGOI 
ABHIJIT BI-IATTACHARYA (III) 

SUDIPTOBHA1TACHARJEE 
PRAHLAD KR. BRAHMA 
MS. JAGRITI RAJKUMARI 
KUSH RAM BORA 
MS. DEEPALI KALITA 
DEEPAKBORA 
DIPANKAR PD. BORAH 
RAJESH KR. AGARWAL 
MRS. SACHITRA BORA 
SUJOY GOSWAMI 
RINKU MAHANTA 
JAIDEEP PURKAYASTHA 
ZAKIRUL AHSAN 
MISS. RINKI BISWAS 
MISS. SHABNAM CHE1TRY 
MISS. MANASHI CHOUDHURY 
SANTANU RAJ GOGOI 
MISS. SHARMILA DAS 
MRS. RUPREKHA DAS 
MS. ARPITA PAUL 
JOY DAS 
DHRUPAD KASHYAP DAS 
MS. SARMISTHA BARUA 
MRS. PRANITA PATHAK 
MS. MOUSHUMI DAS 
MS. BULIE SARMAH 
MS. NANDINI MUKHARJEE 
NEERAJANAND 
GITARTHA PATRAK 
SANKAR P. BHATTACHARJEE 
MD. KOHINOOR ISLAM 
SYED MUSFIQUR RAHMAN 
PUSPENDRA KR. MEDHI 
SANJIB KR. SINGHA 
MISS. NILAKSHI GOSWAMI 
MISS. MAN ISHA SHARMA 
GAUTAM RAHUL 
MS. ANITA VERMA 
TONGPOK PONGENER 
ANIL GOHAIN 
MISS. ANUJITA BORA 
SANJAYKR. SINGH 
SANJIB BARUAH 
MISS. SOBHANA SAIKIA 
MISS. MOON BARUAH 
BRIJESH SHARMA 
MISS. RAKHI PATHAK 
RATAN CR. DAS 
NABAJIT NARZARY 
SAFIQUL HUSSAIN 
NASIR UDDIN 
MS. N. M. BORDOLOI (BORA) 
PRAKASH KR. BOTHRA 
BIJOY CHETIA 
SUBHAJIT BAN 1K 
SAHADEVDAS 
DR K. UDDIN AHMED 
MD. A. Q. AKANDA 
PRADIP KR. AGARWALA 
MD. FARID U. BARBHUIYA 
MISS. NIYATI KALITA 
MRS. SADHANA KALITA 
ARUP GOSWAMI (II) 
Ms. ARUNDHATI BORA 
MS. RITAMANI GOSWAMI 
SHUROT ZAMAL SHEIKH 
SUMAN CHETIA 
ALAKESH 0EV SARMAH 
RANJIT KR. GOSWAMI 
JAKIR HUSSAIN SAIKIA 
BHUPEN CR. PEGU 
KUNTAL SHARMA PATI-IAK 
DEEPAK KEJRIWAL 
MISS. AMI SAIKIA  

(5) 

MRS. RUBI G. GOHAIN BARUAH 
MISS. JOYATI PAUL. 
MISS. ANOWARA MAZUMDAR 
MISS. MADHUSMITA BAISHYA 
ABHIJITDAS 
BIJOY KR. DAS 
JAHURUL ISLAM 
MISS. GITUMANI DEKA 
MS. HIRANYAMAYEE BARUA 
MD. JEHIRUL I. AHMED 
MS. PRTIBHA DEXA 
MRS. S. BORPATRAGOHAIN 
MRS. MANASI DAS 
SYED S. FAROOQUE 
PARANGAM N. GOSWAMI 
ANOWARHUSSAIN 
ADITYA HAZARIKA 
SHIMANTA NEOGI 
RUPAK DHAR 
TAPASDHAR 
RAJA JOY PHOOKAN 
MANOJ KR. SHARMA (I) 
ROUSHAN LAL 
MD. ROFIQULALOM 
MISS. PRANATI DAS 
RATULDAS 
MISS. BAGMITA SARMA 
MISS. P. R. MAHANTA 
SANTANU BORTHAKUR 
MISS. MITALI BHUYAN 
MISS. SABINA YASMIN 
KISHORE KR. HAZARIKA 
MOYNUL H. CHOUDHURY (2) 
JONAB ALl AHMED 
BHASKARNATH 
ALINSARMA 
KULA PD. GOGOI 
H. M. A. MANNAN LASKAR 
BIBHASH PATHAK 
MD. JYOTSHNA ALl 
JITU BORAH 
MISS BABITA DAS (II) 
MISS RUNMANI DEKA 
MISS MURCHANA SARMA 
ASHOK KR. BORA 
RANJAN KR. BHARALI 
BIJAY KRISHNA SEN 
MISS MEDHA LILA GOPE 
DR N.G. GOSWAMI 
KASHEM BHUYAN 
MISS LIYANA RAHMAN 
M. U. MONDAL 
MISS PARUL DAS 
JAYABRATA SINHA 
MISS BIJAYA HAZARIKA 
MISS SUMITA CHOUDHURY 
DEBAJIT BARUAH 
MISS DIPANJANA NANDI 
ABDUL KASHIM TALUKDAR 
BIKASH SARAF 
MS. AMVALIKA MEDHI 
BABUL KUMAR DAIMARI 
MISS IVALINA DEKA 
SANJIB GOSWAMI 

• SABYASACHI P. CHOUDHURY 
DEBA KUMAR BORDOLOI 
MAN INDRA CHANDRA DAS 
MUL HOQUE AHMED 
BATU KRISHNA BORAH 
MISS BANDITA DEY 
MISS JULI GOGOI 
MS.V. N. LASKAR 
MISS RANJITAVERMA 
HARINARAYANSARMA 

MISS DIPANJALI DEKA 
MD. ALAM GEER 
NUR ISLAM 
BABULDEKA- j 
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AJOY KR. PHUKAN 
ATALTEWARI 
MISS WAHEEDAREHMAN 
N. UNNI K. NAIR 
NABADIP BAROOAH 
J.A. HASSAN 
MISS SANGEETA SARKAR 
ANJAN KR. DAS 
MISSJAYACHANDA 
NITESH BHATRA 
MISS DOROTHY ROY 
MS. ARPANA BORAH PHUKAN 
MISS LIPIKATALUKDAR 
MISS MEGHALI DEHINGIA 
MISS RIMLY BARUAH 
MS. BIPASHA DAS 
MS. PRANITA DAS 
ABHIJEET KR. BARUAH 
SULTAN AHMED 
MISS BARNALI BARUAH 
MRS. M. MAZUMDER DEB 
MS. PANKAJA UPADHYAY 
THANESWARSARMA 
ASHIM TALUKDAR 
ABID ALl 
MS. SIMA GUPTA 
D. N. BHATTACHARYYA 
MISS SUDAKSHINA KHANIKAR 
ASHIMANTAGOSWAMI 
ANIL SHARMA BHATRA 
K. R. PATGIRI 
DEBENDRA SAF-IARIA 
RAJIBSARMA 
MUSTAFA JAMAL QUADIR 
MISS MANASKANTA BARUAH 
MISS KAVITA K. JAIN - 
TAPAN RANJAN DAS 
'TRIDIB KALITA 
MS. MAMONI ROY 
SAIDUL ISLAM 
MS. SHAMIMA BEGUM 
DIPANKAR BAGCHI 

' SHYAMALAICH 
MS. KANIKA SINGHA 
JAGADISH CH. GOGOI 
MISS SWARNALI S. CHOUDHURY 
HARIBRATACHANDA 
MUKUTCH. BHATTA 
SUJIT KR. ROY 
RAJU GOSWAMI 
NANIG.KUNDU 
SHEKHAR CHAKRABORTY 
OM P. AGARWAL 
RANABRATA BANERJEE 
MS. SUMITRASARMA 
MRS. BANDANA DEKA 
TARUN BORA 
MOTI RAJ ADHIKARI 
MISS SABBINA YASMIN 
BISWAJIT BURAGOI-IAIN 
MRS. BOBY G. BURAGOHAIN 
MISS SANGEETA BURAGOHAIN 
NEEL KAMAL DEV NATH 
MISS DIPANNITA CHAKRABORTY 
NAZMUL I. MAZARBHUIYA 
PRASANTA HAZARIKA - 
MS. NAZNEENAHMED 
RIYAJUDDINANSARI 
SOURAVSHARMA 
MS. SIMA RANI DEY- 



(6) 	 . 
• MS. SWARNALATA GOSWAMI - AMIT JALLAN 

MAINULH. BARBHUYAN ISTIAQUEALAM 
MUKTI RAM LASKAR RAJIB CHAKRAVORTY 
MISS BINITA BARUAH .LASHMI N. DIHINGIA 
RAFICUL ISLAM (II) RAKESH DUBEY (  
MISS KAMALA SINGI-IA. DEVJYOT1 CHOUDI-IURY 

• MISS ANUPAMA ROY PRIYANKU SUNDI 
BISWAJITCHAKRABORTY SUBRATA NATH (II). 
MD. RAFIKUL ISLAM (III) MISS GITY KAL1TA 
BINODAN TALUKDAR ROSHAN MALOO (JAIN) 
MISS MINERVA BARTHAKUR MS.ONTIMA SI-4ARMA 
MISS NITU I-IAWELIA TAPAN ROY 
RAHULBEZARUAH MOINULHOQUEANSARY 
ABUNASERUDDINAHMED MD. RAHMAT ALl (II) 
SUMITDAS 	.. MISS MARY G000I. 
SANACHOWBA SINGHA IDRISH CHOUDHURY 
YUNUSH AHMED MS. MINAKSHI BHArrACHARJEE 
MISS RITA DEV1 JYOTIRMOY PATOWARY 
N. ANIX SINGH SHEELADJT'i'A 
BANDAN KR. KAR 	 . MADHURYAMAHANTA 

'61KRAM MALSAKAR MISS SHEHNAZ RASUL 
LALIT KR. MINDA RASIDUL HUSSAIN 
MD.FAJLEY K.R. AHMED MISS ANJANA SINGHA 
AMZAD HUSSAIN MD. ABUBAKKAR SIDDIQUE 
PHANINDRAKALITA ABDULAWAL 
JITENPAYENG 	 . SOHELALIM 
MS. KABERI DEKA JAHID M. A. CHOUDHURY 
°RAOIP KR. KALITA (II) MISS JULFIYA BEGUM 
SANTANU BdRA 	 . MD. HOSNUL HOQUE 
KARABIKALITA 	 . TRIDIBBAIDYA 
MISS MANIKACHOUDHURY SANTANU KR. SARKAR 
MISS RUMA DAS PRASANTA S. DEKA 
RAFIQULISLAMQv) MS. BINITASWARGIARY 
MASTER SHELIM MISS SNIGDI-IA DAS 
MRS. SUN ITI KALITA 	. ATANU GANGULY 
MD. NEKIBUDDINAHMED BHARGAV SARMA 
RAJIBBORPLJJARI TALAT H. HAZARIKA 
DIGANTA BARMAN DIPAYAN DUUA 
SAMIRDA GHANASHYAMDAS 
ABDUL 1-IASHEM KHANDAKER NAYANJYOTI MEDHI. 
DR TILOK DASGUPTA MS. MOON MOON LASKAR 
ASHIM KUAMR BARUAH DILIPDEY 
SANJAY SINGH MANOJ KR. SARMA (II) 
PRATIM KR. CHAKRABORTY MRS. JENNIFER ZAMAN 
MOHD. INAM UDDIN GURVINDER SINGH SODHI 
NEELOTPAL DEKA MD. GIASH UDDIN 
MS. RUBINA SULTANA 	• MS. JULIANA RAI-IMAN 
PARSWAJYOTI DAS NAIR MUSTAKIMRAHMAN 
MS. AYESHA SIbDIKA PRANJAL B6RT1-IAKUR 
MS. BHARATI MUKHERJEE BIPUL KR. DAS 
MS. MALABIKA P. GOGOI ASHOK KR. BORAH (2) 
SRAVAN KR. TALUKDAR MISS PALLAVI TALUKDAR 
HIFZULI.CHOUDHURY INDRPJEETSHARMA 
SUSHANTADA& SUKUMARSARMA 

NAYAN JT. SARMA TILAK R. SARMA 
RITU BARNA DEKA MD. BAHARUL ISLAM (II) 
MS. MOMITA BARAH MOHENDRA DEKA1 
MISS LIPIKA DEVI MRS. B. DAS SA4R 
RITURAJ BISWAS 	• 	

. JONE KR. SENAPATI 
MISS SEEMA CHAKRAVORTh' IFflQUERRAFIQIJE . 

SATYAJIT K. S. THAKUR I. A. SHEIKH 
DR MATIUR RAHMAN 	

- MISS ELAKSI4I DEKA 
MRS:P. DUTrABUJARBARUAH MD. AIDULA. AIAMGIR 
AMAL KALITA KAMAL K. GOSWAMI 
MS MANJUAGARWALA 	

. BHASKARJT.DAS 
MOBARAQUE HUSSAIN 	.. BIBEKA NANDAGOGOI 
PURBADRI BANERJEE DHRUBOJYOTI CHAKRABORTY 
MRS. C. BARUAH TALUKDAR MS. ARUNDHUTI BARUAH 
ZAKIR 1-IUSSAIN ARUNANGSHU DHAR 
MAZHARUL ISLAM MS. SHABANSAA. CHOWDHURY 
MRIDUL KR. BORAH TAPAN RANJAN DEURI 
MRS. NANDITA NATH MANOJ KR. SARMA (III) 
MISS KALPANA TALUKOAR MRIDUPAWAN GOSWAMI 
BHUPENKUMAA 	

. AMLAN SARMA - 
MS. MITALI GOGOI MS. MADHURIMA DUTIA 
MISS RULI BARUAH AMIT GOYAL 
DIGBIJOYMANDAL 	

• DEBASISHSINGI-IA' 
SANTANU PARASHAR YADAV P. DAS 
MS. MRINALEE BHUYAN JAGATCH. BORAH 
SWAPAN KUMAR DAS ANGSHUMAN SARMA 
MS.ALPANA SAIKIA MS. TINKU SOM 

RE MISS NASHENAHD MD. IMRUL HASSAN 
MISS NILAKSHI BARMAN MS. APARAJITA BHUYAN 
SAIKH MD. A. PAHLAVI BHUPEN SARMA 
SHAH NEWAJ AHMED 	

- BISHWAJYOTI PATHAK 
MRS.ABHINANDfFAC)-tAJ(RATY AZIM H. LASKAR 

- MRS. NIBEDITA SARMAH MRS. SUNITA MEbHI CHOUDHURY 
MANASH HALCI 	

. RANJAN KR. SAIKIA 
MISS SUSMIrA KANUNGOE MS. ANJU AGARWAL 
MS. TEENA SHARMA MS. JULIE BEGUM 	- 

MS. MANISHA SARMAH RUPAM SARMA 
MISS BIJU RANI KALITA K. ENATOLI SEMA 
MISS BARASHA DAS JASHADHIR DAS 
SAMUDRAGUPTADIJTrA 	. KAJIMULH: BARUAH - 

MISS KABITA GOSWAMI MRS. DAISY B. GOG01 
• RAJEEB KALITA UJJWAL KR. DAS 

TRIDEEPBARIjAH 	
. DIGANTA SARMA 

MS. AFSANA IRFAN - PARTHIV K. GOSWAMI 
MRS.DIKSHA H. BAROOWA MS. PRITI REKHABARUAH 
MS. TRIPTI PATOWARY 	

. MS. MANIKA DAS 
KRISHNA Icr. DAS 	

• MRS. CHINOO ROY SARKAR 
NAVAN MONI HAZARIKA 	• MS. USHA DAS 
ZAKIR HUSSAIN (II) MS. BIJITA SARMA 
ABDUS S. AKAND MD. SI-IAFIQUE KNAN 
MRS. SABINA YESMIN (II) SAMEERAHMED 
MRIDUL MAHANTA 	

- BIKASH JAIN 
MRS. SONGITA MAHANTA 
ABDULGONI 

i -1 
S 

•1 
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Received from the executant, , 
satisfied and accepted 

Advocate 

- 	 . 

Mr/Ms ..................................................... .....will leadS 	1 	And Accepted 
me/us in the case 	

- 	A 
• 	Advocate 	 Alvocate 

And Accepted 	 And Accepted:. .- - - 

Advocate 	 Advocate 	- 	,• 	• 

A 

• 	 - 	 S 	
., 	 .• 

- 	 .K cPrinte6. an6Pu6fzsI1ei6y caufiati . 
 9{igfi Court cBar:ssociatzonç;uwafiati781 001 
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OVA. No. 144 of 2006 

Sri Ibotombi Sinçjh 

.0 . . . . . . . . Applicant. 

-vS--. 

Union of India & Ors 

N 	 . . Respondents. 

The written statement on behalf of the 

Respondents abovnamed : 

WRITTEN STATEMENT OF THE RESPECTFULLY 

MOST 

1. 	That with regard to the statement made in para- 

graph 1 of the instant application the respondents begs 

to state that the applicant had on 17.06.1968 under his 

signature furnished his date of birth as 0105. 1943 

which was recorded in his service book. And as per Rules 

his dates of superannuation would be due on 30.04.2003 

on attainIng 60 years of age. On 03.05.2005 while 

perusing his service records the date of birth furnished 

by the applicant was noticed and subsequently the ap- 

(L 

Con 	P1 
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plicant f, as per Rule, was deemed to have retired on 

30.04.2003 and was released from service on 31.10.200 

v.ide this office letter no. B-2JStaff/A.lbotombi Singh 

dated the 26.10.2005 and the payment of salary after 

30.04.2003 was also ordered to be recoverecL as because 

Retired l3overnment employees are not entitled to receive 

salary but are paid monthly pension. 

The Copy of the Service Roll Book and 

office letter No B-2/Staff/..Ibot.ombi 

Singh dated 26.10.2005 is annexed 

herewith and marked as Annexure-R-1 & 

R-2.. 

That with regards to the statement made in para-

graphs 2 and 3 of the instant application the answering 

respondents have nocomment. 

That with regards to the statement made in para-

graph 4.1 of the instant application the answering 

respondent beg to state that the applicant has furnished 

his date of birth on two occasions and both the dates 

differ, as appended below- 

Date of Birth 	Date of Submission of Information 

01.05.1943 	17.06.1968 

06.07.1949 	26.07.2005 

Contd....  
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The date of superannuation, in the case of (A) 

would be due on 30..04..2003 and in the case of (B) due on 

30..06.2009q but in the case of (B) his age at the time 

of entry in the Department on 20..04..1965 would be 15 

years 9 months and 13 days old- which is under age viz.. 

belwJ8 years of age., which means that the service 

rendered before attaining 18 years of age shall not 

count 'for Qualifying Service for calculating pension and 

other benefits except Compensation gratuity as laid in 

Rule 13 (8) of CCS (Pension) Rules.. Moreoverq the Date 

of Birth once furnished and recorded in the service book 

cannot be altered unless sanctioned by the competent 

authority provided, the request in this regard is made 

within 5 ('five) years of entry into government service. 

Since, the a'foresaid formalities had not been complied 

with his actual date of st.'peranniation was accordingly 

calculated to he due on 30.04.2003.. 

I, 

The copies of the Birth Certificate 

and Qualifying Service is annexed 

herewith and marked as Annexure-R-3 & 

R-4. 

As per office records the applicant Joined in the 

post of mail Peon at flimapur Post 'Office on 20.04.1965 

and not as stated.. 

That with regards to the statement made in para- 

graph 4.3 of the instant appl:i.cation the respondent have 

- already stated in 1 and 3 in this instant written state-

ment.. 

Contd... 



That with regards to the statement made in para-

graph 4.4 of the instant application the answering 

respondents beg to state that the date of birth recorded 

in the gradation list was not based on the date fur-

nished by the applicant in 17.06.1968 under his signa-

ture and du].y recorded in the service book. 

That with regards to the statement made in pare-

graph 4..5 of the instant application the answering 

respondent.s beg to state that the date of birth recorded 

in the service book as furnished on 17.06.1968 by the 

applicant, was 01.051943. later, it was noticed that age 

proof was not available 4  which was called for but the 

appl.icant furnished a different date of birth issued on 

26.07.2005 by the Sub-Registrar 4  Imphal Municipal Corpo-

ration., certifying the DOB as 06..07.1949. As per Rules 

DOFi once recorded in the service book cannot be altered 

unless sanctioned by the competent author- ity and provid-

ed the request is made within 5 years of entering serv-

ice. 

That with regards to the statement made In par -a-

graph 4.6 of the instant application the answering 

respondents beg to state that as per o,ffice records the 

applicant's date of entry in service is 2004.1965 and 

his date of birth is 01.05.1943. By mistake the DOB has 

been entered in the gradation list as on 06.07.49. The 

applicant should have br-ought this irregu].arity to the 

notice of the competent authority f or necessary correc- 

tion 

Cntd .... P/ 



9 	That with regards to the statement made in par-a- 

raph 47 of the :instarst applicant the answering re-

spondents beg to state that since the applicant was 
4 

released from service on 31..10.2005. the order of the 

DPS was :issued as per Departmental Rules as laid in S.R. 

317-B-11-(2) which states that - a retired government 

servant can retain his quarter for 2 months on payment 

of normal license fee and another 2 months on payment of 

double license fee The applicant was therefore q  asked 

to comply with the same vide this office letter Nó D-' 

2/Staff/Quarter/lV/Drnp. Dated the.2O..O2.2OO.6 (Annexure-

R-) 

A copy of the 

S-R-317-F-11(2) and letter No 

2/Staff/Quarter/XV/Dmp.. 	Dated 

20..02..2006 is annexed herewith and 

marked as Annexure-R-5 & R-6 

10.. 	That with regards to the statement made in para- 

graph 4..8 of the instant application the answering 

respondent beg to stat.e that the applicant had repre-

sented before the Director of Postal Service, Nagaland, 

on 24..02..2006 for extending the retention period of the 

quarter on medical and educational ground, in this 

regar-d a medical certificate was also forwarded (Annex-

ure R-7).. As per Rules laid down in S.R. 317--B-11-(2)2. 

on medical and educational ground a retired government 

servant, can further retain his quarter- In addition to 

the aforesaid period of 4 months- for 2months on payment 

of 4 times the normal license fee (Annexure-R-8) As 

Contd.. - 	P.S 



such the payment was informed f or compliance on 06-03-

2006 

A copy of the Medical Certificate 

Swami's reference and letter dates 

6..03..06 are annexed 	herewith 	and 

marked as Annexure-78 and 9 respec- 

tively.. 

That with re,gards to the statement made in para- 

graph 4..9 of the instant application the respondent have 

already stated in paragraph 9 and 10 in this instant 

written statement... 

That with regards to the statement made in para- 

graph 4..10 of the instant application the answering 

respondents beg to state that the applicant was released 

frccn service on 31 ..10..2005 on. ground of deemed retire-

ment w..e.f 01/05/2003.. Retired government servants are 

not eligible for payment of salary but are paid monthly 

pension.. Hence 	the period 	from 	01/05/2003 	till 

30/09/2005 when he had overdrawal pay and allowances 

amounting to Rs..211595/- while being eligible for 

monthly pension and Rs..771/- for the period 	from 

1/100001 to 30/04/2003, with the total amount being 

Rs..212366/- (Two iakhs twelve thousand three hundred 

sixty six only) was ordered to be recovered from his 

pens:ionary benefits.. 

Contd ., 
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13.. 	That with regards to the statement made in para- 

graph 4..11 of the instant application the answering 

respondents begs to state that out of the total amount 

of Rs.,2 4 12,366/- salary overdrawn by the applicant the 

amount of Rs..1.05.,122/- (One iakh five thousand one 

hundred twenty two) amount sanctioned as DCRG in favour 

of the applicant was ordered to he debited against, the 

overdrawn amount.. (Annexure-R-i.l) however o  till date the 

order has not been implemented.. 

A copy of the sanctioned as DCRG is 

favour of the applicant is annexed 

herewith and marked as ANNEXURE-R-10. 

14., 	That with regards to the statement made in para- 

graph 4..12 of the instant application the respondents 

beg to state that the applicant, was given ample time to 

pay the required license fees 	for retention of the 

quarter in his nasne 	v.ide this office letter No.D- 

2/staff/Quarter! JV!flmp On 20/02/200 	and 06/03/200, 

which he failed to dofinally on 1/05/2006 as per Rule 
1w 

he was asked to vacate the quarter within i day failing 

C 	to pay the required license fees.. 

A copy of the letter dated 16/5/2006 

is annexed herewith and marked as 

ANNE XLJRE-R-1 1.. 

15.. 	That with regards to the statement made in the 

paragraph 4..13 of the instant application the answering 

respondent beg to state that the based on the dat.e of 

Contd.. 

- ... 
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c 
birth furnished by the applicant in his service hook his 

due date of superannuation was calculated to be due on 

30/04/2003 and subsequently was released from service on 

31/10/2005.. The total amount of salary overdrawn by the 

applicant was Rs..2 .236/- which was ordered/proposed 

to be recovered in the following manner- 

A.. 	The amount of Rs..1.05.122/- (payable to the 

applicant as DCRG) was ordered to be debited 

against the aforesaid overdrawn amount.. However, 

the order has not been implemented till date.. 

The amount of Rs..E34.,303/- payable to the 

applicant as GPF CGEIG and Leave encashment 

benefits- was proposed to be recovered by request-

ing the ai.,plicant  to deposit the said amount to be 

debited against the overdrawn amount (Anne>ure-R-

13).. 

The remaining balance of over drawn amount of 

was also proposed' to he recovered from 

the applicants monthly dearness relief.. 

A copy of the recovery letter of over 

payment is annexed herewith and marked 

as ANNEXURE-R-12.. 

16.. 	That with regards to the statement made in para- 

graph 5..1 of the .instant, application the respondent have 

already stated in 1379 and 10 in th.i.s instant written 

statement... 

Contd ...../ 
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That with regards to the statement made in para- 

graph 5.2 of the instant application the answering re-

spondents have no comment. 

That with regards to the statement made 	in 

paragraph 5.3 of the instant application the DOB 

certificate was called from the applicant on 22/07/2005 

for providing documentary evidence in support of the 

date furnished by him on 17/06/1968. However, the 

applicant, furnished a different fOB- which was 

advantageous to him. The department bound by the Rules 

and could not entertain the applicants belated claim. 

That with regards to the statement made in para- 

graph 5.4 of the instant application the respondent have 

already stated ...the above noted paragraphs 37 and 11. 

That with regards to the statement made 	in 

paragraphs 5.5 and 5.6 of the instant application the 

answering respondents have no comment.. 

That with regards to the statement made 	in 

paragraphs 5.7 and 5.8 of the int.ant application the 

respondent have already stated in 940 and 14 in this 

instant written statement.. 

That with reçjards to the statement made in para- 

graph 5.9 of this instant application the answering 

respondents beg to state that as per the Rules of the 

Department a Retired Government. Employee can e>t.end the 

Contd ..... 

EL 



* 

i:: :'. 	2 

retention period of quarter after paying enhanced li 

cense fee The applicant was .infor ned to comply with the 

same vide this office letter. on the following dates 

20/02/2006. and 06/03/2006 and even when the applicant 

had failed to comply with the same he was finally asked 

to vacate the quarter. 

	

23.. 	That with regards to the statements made in para- 

graph 5.10 of the instant application the answering 

respondents beg to state the applicant has furnished two 

different, dates of birth during his service life- 

•furnished by the applicant under 

his signature in 17/06/1968.. 

06/0711949 certified by the Gub-Reistrar,  

birth and death 	Imphal Municipal Council. 	on 

26/07/2005 

The DOB furnished at a later was advantageous to 

the applicant as it would extend the actual dat.e of 

superannuation by more than 6 (Six)... Moreaver, for 

changing the DOB it has to he applied within 5 years of 

entering service and sanctioned by the completent au-

thority.. Accordangl.y, his date of superannuation is 

30/04/2003. 

	

24.. 	That with regards to the statement made in par-a- 

graph 5.11 of the instant application the respondent 

have already stated in 910 and 14 of this instant 

written statement.. 

- 	. 	
Coutd. .. 



That with regards to the statement made in para-

graph 5.12 of the.tant application the answering 

respondent.s beg to state that a Government Servant 

retires on attaining the age of 60 years. In this case 

the appl:icant attained it on 30/04/2003 based on the DOB 

furnished by him on 17/06/1969 and subsequently was 

retired from service. 

That with regards to the statement made in para-

graph 5..13 of the instant application the answering 

respondents beg to state that the action of the Depart-

ment is based on the Rules framed by the government. The 

respodent further beg to submit . that the rounds set 

forth in the instant, application are no thnah]e in iaw,  

as well as on facts and have are liable to be dis-

missed 

That with regards to the st.atement made in para-

graph 5.14 of the instant application the answering 

respondents have no comment. The respondent furt.her -  beg 

to submit that the grounds set port in the instant 

application are not tenable in iaw, as well as on facts 

and hence are 1 :iable to be di.ssn:issed. 

28.. 	That with regards to the stateme nt made in the 

paragraph 9.8 and 9 of the instant application the 

answering respondents beg to state that in view of the 

facts and circumstances mentioned above the applicant is 

not entitled to get any relief as well as for interim 

rd ief as prayed for and . the instant application is 

liable to he dismissed. 

29. 	That the respondent.s submits that the application 

has no merit and as such the same is liable to be dis-

missed. 

Con td .. .. 	P/ 
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i . 	 . 	 . 	 ... 0S•S•SSS 

Su of...4 	 . aged about .yeais. 
Resident. of village /Moh. 

.. 
'4049II••S0090000000 ...0 	M*O*..........t.......e*SI• at 

present posted in the office of 

• 	 L 
hei-euy. ieii.y ivait the stat%n1Fr.t mau in paragiqnt 

are true to my 
IrP*Sfls'U71rtl Wgb 	dl 	 dnW%. I4 	 .- 
mis,,, 	 iau uui awu itias iii 	ui api* 

No. L .L .3 1. . nforrnat1on derived 
from the iecord ,and est are by ay of submission 

	

ribtu tub Ho11 b 	iiuthia,. I ha 1,11authoried to 
• 	dk 	,.+4. 	 k T 

i 	iii Wa ai,ia 	w.ih u3r 

...... ...................••s••• .......... 	 - 

•  
% 
T 'i'eedon 

• 	dl... ..t 
• 	 - 	...e..........................s.s..Ua7 Ui 

.2007. 

• . . . 	. • 	-. - Signature of Deponent. 
• 	. 	. - 	. 	(ad. IiR2d ItUht) .  •- 

. 	 .. 	

.. 	 -(I. FangernungEang) 	 .• 

.5 	 ...• 	S 	 . 

• 	 Director of Postal SeMces 
- 	 . 

. 	 • . 	 • 	 Nagaland, Kohlrna- 797 001 
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. 	 . [For Mfetior sefltsoher tn methbers ofthe constabuIry and for those I 	• - . 	
supøiiorservanès for*hom'ro servicebooks.are.màjnta;ned] •• .. 

I, Name 
 

4. 

I 
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7 	I 
3(Ø:4: 

name  

I 	6 . Exalat belht b3e ineastlrer6ent 	 . . 
7. Peroncjmaj4c SoridentifLtjoii 	 ... 	

tac2

. 	: 8 S 1jr 12 1 urt or marf of Govrnment servant (Mlth date) 
9. S,grature with date and ye,r and ddsignatior of the attstsig officer, 	, 	#Q't! 	

•. -./-_ 
0 t4ote.—fl abave entries sould be rnewe,I or Ireattested at least everyve years and the signature In lines 8 afll f .sboNid e dated. 

	

I 	 1 

	

r 	
Left hand thumbcn fiñgermpress,og 	 -__--- 

Slgnatue and 4eslgna-  Thumb 	..Fore flngei' 	J tllddle flngçr 	tinij fhger Little finger 	h 	 betoe 	
Dfle 	 - 

Is taken 

1:44 

I 	 !Itñl (A 	'Lt' 

..—To avoid trouble about penn tpkc grtt 	 . 
, 

questions .. . 

 

	

Clrcumtcnce 	 . 	
Questions 	 .0.: 

(I) When substantive inferior servants, e.g., Duftris. Jemadars. ttc. . 	Whatis the nature of vacancy 	Is there a full vacancy or does an 	 . 	' 
ppointed to act in th superior grade oti pay cceeding Ra. 10. 	 y othr,

o(ner c7ount tSheRsame time for pension in the sam 'appoint. 
(2) When service comnIene5 as- 

acting 	
Ditto 	 Ditto 	 Ditto 

"on probation" ; 	

. 

	

Is 1 tin a probationer's appointment specially atted 1 (A;ticie 373, 	. 	( ..
,1.  

"acting III a temporary appointment". 	

.
ii the temporary appointment eventusily made pernlane,t 

1 (ArtIcle 	J 
t.!p)n riIIstat m.nt a1trstispansion. 	. 	 . a the priod ordered to tount for leave and pensioi1 	

.J Dw hag all kavt oth'. r than Iave on average pay. 	 What rate of iave allowance was drawn 
 

7 

I 	- - 	 - 

0 	''0 



/ 
	

I, 
/ / 	

L 	
2 

/ 	

/ 	- 

/ OF 'F1 	
OF j)OSTJ\1j,j2 

- 797c0 	. 

 

NAGA 

fl.\ 11 

	

S111.% 

	
6( h s 	

yUS øi 	
(l1 

lli 	1ttL.' 

2 	
• tlici,' 	()I 	

tti 	ol tet 	vl\ 1e 	
I': 

	

silt 	flhlofl \\;th eil.J 

3. 	• 11( pyfl1Cl) (t 	IL. 	UIhI 	
1S uiU)lilY 	 P' 

	

1Utov 3004.2Uft 	
Ul 

:t)iucto 	
\ 	S 

Vol 

'NtIlh1l 
kOhtli 7)7( 

	I 

C'PY 10 

O j  

. 	tb: t)st1i1:l: 	
1.\H"' II 	In! 	

1i 

2. 	- 1 lie SU1) 1llihlkl. l)Iiiti' 	
ll)(.i i()E iI1I0I11.ILIl II1 	

SS1I 

• 	jhc \c.: 	
imt I )vt. 

Ot1CC itIi0t i.(l 	
:l(I iiCL 	

jeh 

StiLt A. 	
t 	\ 1D• 

octe (:v. 

1 	1 

	

I )ll 	
i>I:it •e' 	:e 

cIi'(1 	t: 

F 
.1 



ljllcflI 

	

(lciicd t"u(tr 	7) 
¼ This is to ccrtify that thc following inform (ion w

rronj (he Origjnn ror(I ofbjrUm which is (hc rcgicj 

= 	
for (Locaj Area) -. 	

- 

o1Thsij of -- 	

- 	 - Iv  ul .  S( 	•..-. - ,. 	-_ 	-. -. 	- 	•.- 
 

Nmuc 

sex Rcic(n%tfOflN 0  

Dnt of Birt h O oT4 -6I 	
±) 

NnIIIC 	 C~~a"'  
NI 

r 
:fMO:, _49 

- 	 I 	 Dat0 

DfI'&s 	N. 114/25. I 

 

wtsli. 
Slgndjur ofsuin 	uthority 
Scnl 

 

t%tC(J 'ciii 	_S() .onn 	1 -2 002. 'I. 

 

4. 

>T3;;)5 • 



.. 	-I 

H CHAPTER ifi 

Qualifying ServIce 
Commencement of qualifying service 
Subject to the provisions of these rules, iqualifying servtce of a 

Government servant shall commence from the date he takes charge of the 
post to which he Is first appointed either substantively or in an officiating 
or temporary capacity: 

Provided that officiating or temporary service is followed without 
interruption by substantive appotntnt in the same or another service 
orpost: 

Provided further that- 
(a) In the case of a Government servant iñ;a Group 'D' service o 

post who held a lien or a suspended lien on a permanent 
pensionable post prior to the 17th' April, It  950, 16 ,rvice 
rendered before attaining the age of sixteen years shall not 
couüt for any purpose, and  

(b))n the case of a Government servant not cover'ed by 
• 	V Clause (a), service rendered before attaining the ageôf eighteen 

years Shall not count, except for compensation, gratuity. 
l[ (c) the provisions of Clause (b) shall not be applicablein.the cases 

of counting of military service for civil pension under Rule 9. J 

Conditions subject to whkil service qualifies 
• 	(1) The service of a Government servant shall not qualify unless his 
duties and pay are regulated by the Government, or under conditions 

• determined by the Government. 
• 	(2) For the purposes of sub rule (1), the:expression "Service" means 
service under the Government and paid by that Goverñmént from the 
Consolidated Fund of India or a LOcal Fund adthlnistered by that Govern-
ment but does not Include service In a non-pensionable estabjishment 
unless such service is treated as qualifying service;by that Government. 

(3) In the case of a Govermnent servant belonging toa State 
Government, who is permanently transferred to a service or post to 
which these rules apply, the continuous service rendered ünderthe State 
Government In an offiJating or temporary capacity, If any, followed 
without Interruption by substantive appointment, or the continuous 

i inserted by 0 1 Dept. of P. & P W Notification No 28/i9/2001 P&PW(B), dated the 
11th November, 2003 and published as S 0 No 3205 in the Gazette of16dia, dated the 22nd 
November, 2003 
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V waiting list for the next month and an allotment will be given to hini iifi 
turn on the next month's waiting list only. 	 . 

[G.I., Dir, of Estates, O.M. No. 12035 (l9)/9OJPoI. II, dutcd tlic tat October, 1990. ]h 

Period for which allotment subsists and the concesslonal p eriok1t4 
further retention 	 : 

S.R. 317-B-11. (1) An allotment shall be effective from the date 
which it is accepted by the officer and shall continue In force until,.L.I, :! 

the expiry of the concesslonal period permissible under!su' 
clause (2) after the officer ceases to be on duty In an eligible of 
in Delhi. 	 ' 
It Is cancelled by the Director of Estates Or is deemed to 111,  
been cancelled under any provisiOn intliese rules;' 
It Is surrendered by the officer, or 
the officer ceases to occupy the residence. 	. 

(2) A residence allotted to an officer may, subject to sub-rule (3) 
retained on the happening of anyof the events specified in Column 
of the table below for the perlod"specirtea in the coesponduIgentk.y 
Column (2) thereof, provided ihAftlie 1,rsIdence is rquired fot t 
boisis fide use of the officer or rnembers•óf his family- 

Permissible period for Events 	 retention of the residence 
(1) 	 (2) 

	

(i) Resignation, dismissal or removal 	1 month. 
from service, terminatibn of service 
or unauthorized absence withôtit 
permission 

(iO/fetirement or terminal leave 	... 	Two months on the 
lice e feô and anoti 
months on doub 

• 	flnc1F 
Death of the allottee 	 2 12 months.] Now 2 

• 	 See SR 317-B-22. 
Transfer to a place outside Delhi ... 	2 months. 
Transfer to an ineligible office in 	 fft 
Delhi 	... 	... 	.;. 	2 months. 

I Substituted vide ci I M U A & E, Dir. of Estates Notification No 12035/2 
Pol. II, dated the 19th Novemberi 996, published 	G.S.R. 542 in the Gazette of India, cIi 
the 30th November, 1996 and takes effect fnm 1-1-1997. 	•r• 	. 	• . 

2 Substituted vide G I MUD r'dtIfic8tifl 4o 12035/l/9 Pol II dated f4 5 l 
(ci R 265 dated 30 5 1992) 	 I 	 i 	

I I 
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ShriA.1.Shhl&1,  
Mai1JWn4ar 

r)imapur MDG - 797112. 

Sub:- 	
lpth!f 

No nil dared 07102.2006. 

• 	.1 A'  - 	A 

DE,• 	 ___ £ 	____ ENT .• . -. . 	. . ... 
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OF'_ 

	

OFFICE OF 	
'DIRECTC OF 1OSTAI SERY 1 C 

.NAGL 017  
Dtd •K 

Quar teffIVINIP 

• Refi- 

	

This is regarthng retthi0l of D arInt1t\t Q u are 	D ayu 	.' 

CoIo.flY As 
per rub, porod for retentfl of 

qtartCr after rtifIfl 
ent i: 2 n 

payment of normal license fe an nothr 2 rnoitl's on pay.nflt of 	
ui: 

iicenS6f 
You are therof0r, direCted, to v acnte Ui qu 	j 	. 	

. 

double the normal licenSe fee. 	
0 

FOR THE DIRECTOR ov pOSTAL s 
0 

AGLM1IO Iii MA-79 ' 10  

Copy to 	

0 

	

. 	The M, Kohitu IlPO fo 	
vüoiI iud CC''' ;lC't• 

	

2: 	The SPM, Di11tp MDG br 	o.rnnThOI' nd 

- 	- 	I 	 •. 

/ 
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unde, ,m tleat!:wflifrr 

to /She is Zua r add 

L-1 A 
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ccupants under the provisions of the Public Premises (Eviction of Unautiiô 	 / 
d Occupants) Act, 1971. 	 ... 

References have been received from various quarters requestip4 
regularization of accommodation on re postmg at the last place after the ie 
m.issible period of eight months is over even in case the date of priority of 
officer, for the type of accommodation occupied, is not covered onthai 
re-posting in an eligible organization. As such allottees are requited tO 
the accommodation to which they are otherwise entitled to, this result IAMI 
location of the families of the officers concerned. 

The matter has since been considered by the Governmentn4iti 
now been decided that where an officer is re-posled within a periQd'.pf ,  
months beyond the permissible period of eight months, the al1otmeny 
regularized on payment double the normal licence fee for the intervel{ii 
period, irrespective of the fact that the date of priority of the officer cbijcet 
on the date of re-posting is covered or not. 

All the allotment sections are requested to regularize the allot 
re-posting at the last place accordingly. 

It has also been decided that action under the PPE Act, 1971rn4 
initiated immediately after expiry of the retention period permissibleundé .  
rulein respect of officers whose retention period is over. 

6 These orders are issued in supersession of all previous orders issü 
regarding regularization of the accommodation on re-posting at thela.l 
of posting. 

[0.1., MUD. & PA., Dte. of Estates, O.M. No. 12035/21/95-Poi.II, dated the ii 
2000. 1 

(5). Retention of General Pool Accommodation on medicalIed 
tional grounds.—As per the provisions of SR 317-B-111 (2), an a1l6ttee 
retain the Government accommodation for a period of two months : Oij 
ment of normal licence fee and further two months on payment of tcth 
normal licence on retirementlterminal leave for the bona fide use of:thi11 
tee No further retention is permissible either on educational or medical grou4 

2. The matter has been reconsidered in the light of the represen 
received and it has now been decided by the Government that further re 
of two months on payment of four times the normal licence fec an 
sequent two months on payment of six times the normal licence fesh 
be permissible on medical/educational grounds. Such retention shali I 
missible under the provisions of SR 317-1322 which is being amend4, 
taneously. The allottee will be required to apply for retention of Gove 
accommodation on medical/educational grounds before the expirI 
initial period of four months, duly supported by documentary proof 
with the Bank Draft, in favour of Assistant Director (Cash), Directo 
Estates, in respect of licence fee. 

, 	ok 



DEPARflYIEN1 O POS'.FS: 1D1AC(V 
OFFIC[' OF1 )IE DIREC1OR OF 1OSTAL SFR\'ICI 

NAGALANI) : b..()1IIMA-797 001 

l)-2/tH'I'/Q(i/I V/I )iiip 	
/ 	

I)ated at Koliliiia the ()(-03-2()U( 

Sun 	\.I.SitigIi. 
IEx-1\'lail Janiadat, 

Dimaput rvlDG - 797112. 

Retention of quarter and payment of Licence Fec permission for 
2 monthS retention i.e. March 06 and April '06. 

Ret:- 	)()1(1 Ic'th_'i' /10. 11(1 (1(1I('(f 24.1)2. 06. 

1141 ft s Is 1 , C0,11 -ding retent ion ()Fquartcl ,  on med lea I rou nd a id w. t. \00 V 

Ictict no. nil dated 24.02.06 at Postal ('olotiy, l)imapur. 

I ti this rCLOrd, 'ou alt.: directed to pay (Iouble the licence Fee lir the 

mouth 01 .Juiivaii' (16 aiu/ Fc/w,,,lt 06 i.e. Rs.434/- per mon (Ii .v 2 = 1668/- . 

You are to deposit t.hie wnoun( a I )iuiiIi ii Ml)G arid to Iuniuisli the parictulaus lo 

this Ulice 

Further. you are directed o pay ft L upcs the uiuuulia I I iccuiec Ice 

i.e Rs.86S/- per month Ion the mouttli ol A//arc/i 06 aiid /1/1111 06. 

Relent ion o I q uartet is perm I tied upto .4;riI '06 onIi 

Director of 1'ot(')crvtccs1 

Nagalaud : koliiika - 7970() I 

(.opY to:- 

I 	Ihe Posimastet, Koliima II(.) Ir uuilormatuon. 

2. 	The SPM Di n tapur M DG lr I uiformation and to report conipl iauice 

to this ()Picc. 

7 

- ----- Hr- 
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DEPA.R'fi\i..J'N .' (fl" POSi, S: N I)IA 

On ft I 0!' .1 Iii I)! k'( [OR 01' PO', I \1  

£NAJALAN1.I): 1O.UiMA-797QtJ1 

	

o, (:'-2./1iiiotr' Ii \: 1[otoiiih i Siic1i 
	 i.).iI.'d at: 1o1uiuu. (lie t!05i 2)06 

/ 

Siuiclioii i liereUv accorded to the 	itie.ut oi.R. .105, 122!-( .R.. (I)i.ielalW i\' 01 U.ii(t 

oji lniiidi (I k 	liI'y t\' a 	ouR k iiu, ilu p i'ii ut at Pt Jtt p i 	ihh 	a 	Ii 	\ I 'ouiiIn 	iuic Ii I 

1), l)iiuiipui - 1%11)Ci \VtI() ietii&t 011 30. 1. 2.0V3 

2, flue 10I1ovi.uoi..t::uid 	anuou.ut i to bo ue.c'oveued IJ)!li IIue.P(.1,(.. UIIOLIOI ;li(i - 

cued ite d luoudi Uu.R with q upuopti ate det.ii Ia to iicii itaI puopel clwsflcaIjou of aecou' ul.. 

- 	3. Ov payment (if pIty & allow nca paid to the ex-otfleia] vet': - 
1/10/0 Ito 304,03 	 R. 771'- 

& ve1:- 1/5,'03 to 3019!05 

2 	 [ala] J.,2.l23a/- 

tIcict 	____ 	to R, NO. 
uecoviv of u'cit o IUOW.t, matti 	lueui ;'cI'n'ed to C.viJe ihi' oil 

Je(tVU UI V1.1 11U. d(.05/0/20V( 

I 	iRe uuioutit 	1.leU(ablc' tuuideu (lie Ik-Od ofA/C -32.01-07-104 - (Ji:ituilv. 

'Ihi: atuiliouitv i iiUCd ill W1 IJICe. ol.Di\(P), N.l. '.:iiele. lu I loi,c ivaa N. 
Petoiioti'D(.'RCj'-1 5I0-07/1,C-6 1/05-061191 (lid, 27/4/2006. 

(I. 
Dir ec[o.r of .Pott ctve 
rngtiliiiid lohiniu 79701)1. 

Coi"y to:- 
1.The PIM 	to •t 	a: •ia.. 
7 . 	TIlie DA(i') E.iolkuta ( tluou;h [lie I'M Kohiunt HO. 

Ilie PM (J.ISO-1 ) Diimipru fvLL)G for inC 
The Acco'.ui(a (I) ililcec (Pen.iou), O/o the DA(P) Siii I long 793001 Jar uiC 
cited above. 

• 	 •ç  

/- 4- 	•'' J''- 
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No. 	thOu/I V/Dnip 	
Daied at KoIiinii die I 

Shri A.LSingh, 
Ix-M a i Jamadar 
Dimnpur MDG - 7)7 12. 

suE) 
- 	 intioti of qua, tc 'aii(Imciii of Licuicc l?c, c 

Re 	
}nt, feller no. 'iii ftt 27. 04. 06. 

/ Ii 	 Kidjy 1 cf1 .  1.0 this (.)tflee feite o1eve lb. dated ()(.M() oil the aho\c cited subject It has been illuililaled that \'Ou have not paRh/clIjlL'd (lie leuired licence Ie as recluested 

As pei• ruIe you Caflhbo( he ahIo\ved to retain the 
(ltl1l (ci 	uithicr l'lencc, y ou 1IC directed to Vic 	(lie (lualici \Vj(Jljn (seven) 7 (1:15. 

(1. 
I)irccit,, ni 	I 	civicc 

Ngahi,i 	kolilnia - 7970. 
Copy LO:- 

The Postiniste1, khiia 110 tn iii builia(joii 
The. 5PM, Diniaptir MDC Ir 	hirjiiadii and to report chi:tii 
to this0 thee.  

01'Ice C'opy. 

(I. Iel//'e I .,, IIII'VUIIç') 

I)irec(or of Postal 	cl\icC.c, 
NaaJaiitt : 	- 77U() I. 
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1'j1?[J'ui .JF PoSTS LNDIA 

)i (i 	r  fl7 j ( 	')F ci 	'FRViCFS 
\ 	A 	KOH.J MA 797001 

N 	j 	\ IPhy titii 	 Dtd 	Lob m ri (1 6-i s 'OiO" 

)in A 	::b 	inJi. 

('i 	t3ii\1 	' 	 \ iI)(.797i1 7 

oij 	.•'•i 	 i 	. 	- 

yule 1i; kttiNo . Staff,J 18- t4!ZOi) t1A 

	

t tniuuui ti R 	84.3031- puyahle to you 
;u & 	t.y5 way be d:ittd by you to b.dibitec1 

Pip 	iug .'dii c 	w OUIIt of R. '941/- tobe  

flOU vOui 	otUt 	pLUI(.F. 

r J1i 	Ct)tflill UtLtiLI1 Of 	C1I,iOt Itil 111 u t?te1 Y. 
-.i. 

;13)iiRs11uU [1 	 11i udV •i)'J 	1*) yOU V1ile Ui 	üitic. icttF 01 

1(cfl)lI Ir çnnl ill 11 tIiOfl fl I 	U 
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BEFORE TEE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL: 
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0. A. No. 144 of 2006 

Sri A. Ibotombi Singh. 

-Versus- 

Union of India & others, 

-- AND -- 

Applicant. 

Respondents. 

IN THE MATTER OF:- 

An affidavit in reply to the written statements filed 

on behalf of the respondents. 
\ 

(Affidavit in reply) 

I, Sri A. Ibotombi Singh aged about 59 years son of late A. Amuba 

Singh, presently residing at Dimapur Postal Colony, P.0.-Dirnapur, MDG, 

in the district of Dimapur, Nagaland do hereby solemnly affirm and state 

as follows: - 

1. That, I am the applicant in the instant application and a written 

statement flied On behalf of the respondents has also been served upon the 

ounsel of the applicant. I have gone through the same and understood 

the contents made therein. I dO not admit any of the statement made in 

the written statement which are contrary to and inconsistent with the 

records of the case, save and except those statements of the written 

statement which are specifically admitted herein below. The rest which are 

no$ admitted should be treated to have been denied by the deponent. 
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That with regard to the statement made in paragraph 1 of the written 

statement, the deponent states that the date of birth of the deponent has 

been shown as 06.7.1949 by the respondent in the official communications. 

The deponent as being not the custodian of the service book has no 

knowledge regarding the date of birth entered in the service book way 

back in 17.6.1968. The respondent issued the impugned order dated 

26.10.2005 that the deponent had reached superannuation on 30.4.03. 

The deponent vehemently denies the same and says that the respondent 

authorities before issuing the impugned order dated 26.10.05 to the 

applicant should have caused a notice before he was reaching 

superannuation. The respondents authority without notice or intimation 

cannot force him to retire with retrospective effect, 

That with regards to the statement made in paragraph 3 the deponent 

begs to state that at the time of entry in service the deponent produced a 

copy of the school certificate issued by the Akhoni Junior High School, 

Jinphal. The said school certificate vas burnt in the fire caught in his 

house in the Year 1975. So, he could notable to produce the said certificate 

and any copy of the said school certificate which was produced at the time 

of entry before this Hon'hie Court. As per my school certificate my date of 

birth is 6.7.1949, therefore, he approached the Register of birth and death 

certificate to Govt. of Manipur to issue him a date of birth certificate on 

the basis of the record, Accordingly, a birth certificate was issued to the 

deponent by the authority showing his date of birth as 6.7.1949 (annexure-

"D" to G.A.). As per the said D.O.E certificate, he would retire on 5.7.2009. 

The respondent authority arbitrarily and unilaterally cannot take a decision 

that the deponent has already superannuated. Assuming that the date of 

birth of the deponent is 1.5. 1943., but not admitting, inspite of that the 

respondent authority should have intimated to the deponent regarding 

the thTuperanfluatjon prior to the retirement. hence, due to the fault 
CjjAIKR sø ØAS d 	iOO1. 	
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of the respondent authority he should not be allowed to suffer. 

That with regard to the avertment made in paragraph 4 of the written 

statement, the deponent does not want to controvert the facts if record 

discloses that his date of joining is 20.04.1965. 

That with regard to the avertment made in paragraph 6 of the written 

statement, the deponent claims, his date of birth is 6.9.1949 as reflected 

in the gradation list (annexure "B" to O.A.) prepared by the respondent 

authority as his original copy of the age proof certificate is not availabie. 

That with regard to the avertment made in paragraph 7 of the written 

statement, the deponent states that when he was asked to produce his age 

prooi certificate he approached the competent authority to issue on the 

basis of records. 

That with regard to the avertment made in paragraph 8 of the written 

statement, the deponent states that before issuing the letter dated 22.7.06 

(annexure- "C") and impugned order, dated 26.10.05 (annexnre- "A") he 

was neither served with any notice regarding date of birth/age proof 

certificate nor any intimation was made that he would be supetannuated 

on 30.4,03. Hence, the question of bringing to the notice of the competent 

authority for necessary correction does not arise. 	2 

That with regard to the avertment made in paragraph 9 and 10 of the 

written statements, the deponent states that his case is not on same fooling 

with any incumbent who is at the verge of retirement. As the deponent's 

superannuation is deemed to be w.e.f 30.4.03, so he never got time to 

prepare hina.se]f to settle down some where. So, he can not be equated with 

any sØ3,nnuated incumbents. 
ssatis 
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9. That with regard to the avertinent made in paragraph 12 of the written 

statement, the deponent states that if it is presumed that the respondent 

authority rIghtly released the deponent from service on 31.10.2005 with 

retrospective effectw.e,f 30.4.03, inspite of that the respondents con not 

recover 30 months salary as overdraw of pay and allowance. Whatever the 

period Of service rightly or wrongly cutilised.  by the respondents in 

continuation of his service has to compensate for that. If the deponent 

really superannuated on 30.4.03 then his excess period of service rendered 

by him may be counted as required exigency of service for pension and 

salary etc 

10. That with regard to the aver1inënt made in paragraph 13 of the written 

statement, the deponent states that whatever amount rcovered. as the 

excess drawal as ciaim by the respondent authority can not be recovered 

from him. 

That with regard to the avertment made inparagraph 14 and 15 of 

the written statement, the deponent states that he has neither normally 

retired from service nor getting any retired benefit if he retired from service 

as they claimed. So, how the respondents expect that he would vacate the 

quarter within 7 days whereas he is struggling for survival due non receipt 

of last month salary as well as pension & other benefit if he really retired 

on 30.4.03. Being a social welfare state, the respondent cannot take such 

kind of diastic action to the detrimental to him. The service jurisprudence 

also. does not provide such kind of action to be taken. 

That with regards to the statements made in.paragraphs 18, 22, 23 

and 25 of the writ petition,, the deponent does not offer any comments 

which are contrary and inconsistence with of records of the case. 
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That with regard to the avertment made in paragraphs 26, 27, 28 

and 29 are denied by the deponent. 

That the deponent begs to submit that in any view of the matter the 

respondent authority cannot recover the amount seems to be overdraw,  

w.e.f. 1.5.03 to 30.9.05 as he has rendered service for those period. Even, 

the respon4ents are legally bound to pay the salary for the October/2005 

which till now they have not paid to the deponent. 

That the statements made in paragraphs 1, 2, 3, 4, 5, 6, 7, 8, 9, 10, 

11, 12, and 13 are true to my knowlede and the statement made in para 

are matter of records which I belief to be true and the rest are my 

humble submission before this Hon'ble court. 

id I sign this affidavit on this 7th day of May/ 2007 atGuwahati. 

( 	* 

Identified by 	 EE?ONENT 

M. S . 

Advocate, at Guwahati, Solemnly offirmed and 
declared befor 	on ldmtlflcatfr' 
of Id. Advoc e. 

!IAB4SYSII CHAXRABARTI 
PiOTARY Govt. of A334m 

egd. No KAM-06. 
Panl,azar. Guwahati-781001. 
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